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LEGISLATIVE ASSEMBLY.
Saturday, 18th April, 1836.

The Assembly met in the Assembly Chamber of the Couneil House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair. :

NUESTIONS ANI) ANSWERS,
ARTIOLE ENTITLED ‘‘ LOWER RATES PAY " PUBLISHED IN THE Madras Mail.

1747. *Mr. 8. S8atyamurti: Will Government be pleased to state:

(8) whether then' attention has been drawn to a leading article
entitled’ *‘Lower Rates Pay’" published in the Madras Mail,
dated 8th February, 1986; and

(b) whether they propose to follow the advice given in that article
in regard to the Postal Department, and if not, why not?

The Honourable Sir Frank Noyce: (a) Yes.

(b) In so far as the article urges ‘‘more striving to increuse income
by imiproved and more comprehensive service’' its advice has been antici-
$rated in the Posts and Telegraphs Department. In so far as it urges
“less searching for sevings'', Government do not propose to acoept its
advice. .

) .
OPENING OF A NEW STATION BETWEEN RAMNAGAR AND KABHIPUR ON THE
ROHTILEUND AND KuMaoN RamLway.

1748. *Mr, 8. Batyamurti (on behalf of Pandit Govind Ballabh Pant): (a)

What is the distance between Ramnagar and Kashipur stations on the
Rohilkund and Kumaon Railway ?

(b) How long does the trnin take to cever the said distance?

(c) Have any suggestions been made for opening an intermedinte
station between the above mentioned stations?

(d) Is it the intention of the Rohilkund and Kumaon Railway admi--

nistration to start such n station?-

The Honourable Sir Muhammad Zafrullah Khan: (a) 17 miles.

(b) 56 minutes in the case of the down train and one hour reven

minutea in the case of the up train.

() and (d). Government have no.y.nformation. I am; however,
sending n copy of the Honourable Member’s question and of my reply
thereto to the Agent of the Rohilkund and Kumaon Railway for consider-
ation.

( 4167 ) A
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NoN-ACOEPTANCE OF THE CERTIFICATES OF PRIVATE REGISTERED MEDICAL
" PRACTITIONERS ON THE ROHILKUND AND KUMAON RATLWAY.

W49. *Mr. 8. Satyamurti (on behalf of Pandit Govind Bullubh  Punt):
Will Govermment be pleased to state if it is a fact that the railwuy autho-
rities of the Rohilkund und Kumuon Railway do not accept the medical
certificate of private registered medical pm(,tltloners even though duly
quulified und registered? If so. why? .

The Honourable Sir Muhammad Zatrullah Khan: Government are
infermed that where circumstances warrant, the District Medical Officer,
Rohilkuud «nd Kumaon Railway, is allowed to use his discretion im
acceptiag medicenl certificates from qualified inedical practitioners.

ScaLes oF Pay oF TEACHERS 1N RawLway MippLe ScrooLs,

1750, *Mr. 8. Satyamurti (on hehalf of Pandit Govind Ballubh Pant): {a)
Is it a fact that in r {}fly. to question No. 619, put on the 28rd February,
1081, Government had agreed to revise the seales of pay in force in the
Railwny Middle Schools in the United Provinces in accordunce with ihe
acale sanctioned for similar schools by the Government of the 1nited
Provinces ? Tf so, has the promised revision been made?

(b) Is it u faet that six tenchers of the Railway Middle School at
Bareilly have not been given the increment that would have fallen due
in accordance with the Government seale on Ist April, 19387

(c) Is it a fuct that the teachers are granted rtgular increments up.
to Rs. 250 in the case of graduates and Rs. 150 in the case of under-
graduates in Government schools and that the efficiency bar does not come
in till the above mentioned saluries have been reached?

(d) Is it a fact that the increments of the teachers in the Railway
Middle Seclool at Bareillv have been stopped on their attaining the salary
of Rs, 150 in the case of graduates and Rs. 756 in the case of under-
graduates ?

(¢) How many schools are maintained on behalf of the Eusst Indian
Railway in the United Provinces?
(f) Ts there any discrimination in the matter of leave rules hetween

Oskgrove School, Jharipani, Mussoorie and the Victoria Middle School
at Bareilly and Moghulsarai nnd the High Sechool at Tundla?

(¢) Is privilege lenve or leave on medical certificate admissible in the
first and inadmissible in the latter schools?

The Honourable Sir Muhammad Zafrullah EKhdn: T am collecting
information and wili lay & reply on the table of the House, in due course.

HoLipaYy FoR BaisakHl 18 THE GOVERNMENT oF INDIA OFFICES,

1751. *Pandit Krishna Kant Malaviya: (a) Will Government be pleased
to state whether a full holiday for Hindus is observed in the Govern-
ment of India and attached and subordinate offices on Baisakhi day which
is a most important Hindu festival ?
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. (b) If so, is such holiday granted to Hindus in all the Government
«of :India and their attached and subordinate offices?

(e) If not, is it a fact that certain Government of India and attached
.offices do not observe the festival as a Hindu festival and on that
:account they refuse a full holiday for this festival to their Hindu staff?

(d) If the answer to part (c) be in the affirmative, will Government
please state the reasons for not observing the festival as a Hindu festival ?

(¢) Will Government be pleased to state the names of the Govern-
anent of India und its attached offices:

(i) which granted a full holiday to Hindus, and

(ii) which refused a full holiday to Hindus, for this festival during
the last five years?

The Honourable Sir Henry Oraik: The information is being collected’
:and will be laid on tle table in due course.

WmLiNgDoN NURSING HoME AT NEwW DELHI.

1752. *Mr. Muhammad Azhar Ali: (a) Will Government please state

‘whather the Willingdon Nursing Home at New Delhi is kept open through-
-out the seer? If not, for what period is it open?

(b) How much money has the New Delhi Municipality sunk into this
.project? Whom do they cater for essentially?

(c¢) Is the New Delhi municipal tax-payer rendered free medical aid in
all respects? If not, why not?

(d) 1f the Home was closed down in the summer, who then does it
-cater for in winter? Is it the local tax-payer?

(e) Do the municipality employ their own doctors to run the Home?
If not, who actually runs the Home?

() Tc it a fact that the Buperintendent and Deputy Superintendent
-of the Willingdon Nursing Home are but the Civil SBurgeon, New Delhi,
and his Assistant, whose primary duties are to tend to Government em-
ployees of the Senior and Junior Becretariats and allied departments of
‘the Government of India? If so, why are the officers employed in run-
.ning a municipal institution ?

(g) Are private doctors engaged by the municipality to tend to such
-patients. who, normally, are not entitled to the free medical services of
«<fficial doctors? If not, why are they debarred? If so, who are the
:practitioners permitted ?

(h) Hitherto, how much have the Civil Surgeon and his Assistant, paid
by th: New Delhi Municipality, severally, recovered from medical fee-
Payiug patients admitted with regard to:

(i) medical attendance;
(i1) operations; and
(iii) other charges?
A2
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(i) What fees have private practitioners of Delhi and New Delhi earnecs
frotn similar sources, specified in the above paragraph? If none, are
priyat‘e practitioners debarred and why?

8ir Girja Bhankar Bafpai: With your permission, Sir, I will reply to-
questions Nos. 1752 and 1753 togethor.

I The information is beiug collected and replies will be furnished to the
Hous» as soon 8 possible. ’

WriLiNnepoN NuRrsiNng HoME AT NEW DELHT.

$1758. *Mr, Muhammad Azhar Ali: (u) Under the rules and regula-
tions of the New Delhi Nursing Home, issued from time to time, is it not
evident that only three special classes are being catered for, vis.:
(i) certain privileged officers of the Civil Services in India:
(ii) Army Officers; and

(iii) the doctors employed by the Home itself? If not, what con-
veniences, if any, does the ratepayer and other servunts of
the Btate acquire by its existence ?

(b} Te it a fact that while certain Civilians of the Imperinl Services
and Army Officers actually pay Rs. 3-8-0 and Rs. 4, respectively, them-
selves, per diem. the balance chargenble to these categories at Rs, 12
per diem is made up from the public exchequer?

(¢) What is the position of other Government servants in this matter
of relief? Do they receive any at all?

(d) Is it true that the New Delhi Municipality enhanced the minimum:
charge from Rs. 4 to Rs. 6 on the 26th March, 19352 Tf so. why was
the enhancement made at all?

(e) Are Government prepared to withdraw their services from ~every
municipal institution? It not, what objections have they?

ExporT TRADE OF PrOVISION OPIUM.

1754. *Srijut Kuladhar Ohaliha: (a) Will Government be pleased to
state whether the export trade of provision opium has terminated ?

(b) What quantity of excise opium is in stock at the end of 1985 from:
(i) Ghazipur Opium Agency;
(ii) Joint Malwa States;
(iii) Gwalior;
{iv}- Indore; and

(v) other Indian States and sources?

=" 4Fer snswer to thia question, see answer to question No. 1762

»
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" (c) How is the stook going to-be disbursed in 1986-37? -
(d) What area of land is going to be cultivated with poppy for excise
-opium (i) under the Ghazipur opium agency in 1936-37, and (ii) elsewhere?

Mr. A E. Lioyd: (a) Yes.
(b) The stock of raw opium on the 1st October, 1985 the lstest dato
4or which information is available, was:

Maunds,
Benares . . 12,500
Malwa . . . . 10,707
Hard Mewar . 2,471

5

It is not possible to give separate figures of the amounts of Malwa
-opium supplied by various States as they are not kept in stock separately.

(¢) According to the present programme 2,550 maunde of raw Benares
and 4,900 maunds of Malwa or Hard Mewar opium will be required for
thn manufacture of excise and Indiap Medieal nplum clnrmg 1086-87.

(d) The area of land to be brought under pPOppY cultivation in the
United Provinces in the vear 1936-87 is 12,000 bighas, while the area
under puppy cuitivation in Central India and Rajputang Btates which
supply opium to Government will depend on the quota of opium fixed
for each State. This quota has not vet been fixed for 1936-87.

Srijut Kuladhar Ohallba: Have the Government of India adopted any
policy of gradual reduction with n view to finally terminating poppy oulti-
vation in India?

Mr, A. H. Lloyd: No, Sir. The Government of Indiu  have not adopt-
-ed any policy directed at the entire stoppage of cultivation for use in Indis.

«QPIUM CONSUMED IN DIFFERENT PROVINOES AND NUMBER oF QPIUM SMOKERS,

1755. *Srijut Kuladhar Ohaliha: Will Government be pleased to state:

(4) the quantity of opium consumed in different provinces of Indis
in 1984-35;

(b) the number of opium smokers in different provinces in 1984-85;
and

(c) whether the number of opium smokers was communicated to
the League of Nations?

‘Mr. A. H. Lloyd: (a) A statement is laid on the table.

(b) and (c). The number of registered opium smokers in Burma at thie
-olose of the vear 1934 was 20,086. The number of suspected opium
t:molters in the Central Provinces during that vear was estimated at 9,507
and in Bombay the number was believed to ‘be 1,200. This informstion
wag commuaicnted to the League of Nations. The Government of Indis
have zo information about the number of opium smokers im other provin-
«0es,
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Statement showing consumplion of opium. in various provinces in 193}-35.

Beers.
Madras 28,589
Bombay 16,928
Sind . . . . . . . . 4,719
Bengal . . ‘ . . . . . 27,104 +
Burma . . . . . . . . 22,720 ¢
United Provinces . . . . . B 17,487
Punjeb . . .+ . . . . 30,33t
Bihar and Orissa . . . . . . 20,086
Central Provinces . . . . . 11,891 *
Assam . . . . . . . 11,7563
North-West Frontier Province . . . . 1,067
Delhi . . . . . . . 1,416
Ajmer-Merwara . . . . . . 3,321
Coorg . 185 ¢
Baluchistan 417 t

*Figures relate to calendar year 1034.
+Figures relate to 1933-34, us figures for 1834-36 are nol yet available.

ﬁii]ut Kuladhar Ohabha: Hus the system of licensing and rationing,
been adopted in any other province except Assam and Burina?

Mr, A. H. Lloyd: No, Sir.
Srijut Kuladhar Ohaliha: When do Government think of adopting it?

Mr. A. H. Lloyd: The matter is one within the diseretion of Local
Governments sinee opium is a provincial transferred subject.

Srijut Kuladhar Chaliha: Will Government be pleased to state whether
the agreement signed before the League of Nations has been applied,
pamely, that they will adopt the system of employing persons paid by
fixod salary nnd not by eommission on sales for the retail sale of opium?”

Mr. A. H Lloyd: [ should like to have notice of that question.

TeA ESTATES WHICH APPLIED FOR SPECIAL TREATMENT UNDER THE
Tea CowTrROL AcT.

1756. ‘Bri}u't Kuladhar Challha: Will Government please state:
(2) the number of ten estates which applied for special treatment
under the Tea Control Act in 1984-85 and 1985-86;

(b) the number of applications received from (i) Indians and (i)
Furopeans, in 1934-35 and 1985-36; and .

(o) the mumber of applications rejected of (i) Indians and. (ii) Euro-
peans in 1984-35 and 1035-86?
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The Honourable S Muhammad Zafrullah Khan: (a) to (¢). The in-
formation is being collected and will be luid on the table of the House in
due course.

) INpiaN TEA EsTATES.

1757. *Srijut Kuladhar Ohaltha: Will Government be pleased to state:

(a) the number of Indian Tea Estates or firms which are mem-
bers of the Indian Tea Association;

(b) the total number of Indian-owncd tea estates in Bengal and
Assam and elsewheore:

(c) whether any representation has been given to the Indinn Tea
Owners (outside the members of Indian Tea Association) on
the Indian Tea Licensing Committee; if not, whether they
propose to consider the advisability of doing so? )

The Honourable Sir Muhammad Zafrullah Xhan: (1) and (b). The in-
formation is being collected and will he laid on the table of the House in
due course.

() Yes. The attention of the Honourable Member is invited to the
provisions of section 3 (1) of the Indian Tea Control Act, 1983.

Srijut Kuladhar Chaliha: Are Government aware that there is strong
resentrnent on the part of the small Indian ten owners on account of the
want of representation in the Indian Tea licensing Committee ?

- The Homourable Sir Muhammad Zafrullah Khan: No, Sir.

QGURKHAS FROM NEPAL AND OTHER C'ASTES FROM ASSAM IN THE AssaM RIFLES.

1758. *8rijut Kuladhar Ohaliha: Will Government be pleased to state:

(a) the proportion of Gurkhas from Nepal in the Assam Rifles andi
other castca from Assam; and

(b) whether they have considered the question of stopping reecruit--
ment from outside ?

The Honourable Sir Henry Gralk: (n) Gurkhas from  Nepal, 74 per
cent., and natives of Assam, 26 per cent.

(b) No, us even the percentage of 374 up to which according to the
present cluss composition Assamese can be recruited has never beem
reached,

OrricErRs EMPLOYED BY THE TEA CEss COMMITTEE TO CARRY ON THE
ProrPaGANDA WORK.

1759. *Srijut Kuladhar Ohaltha: Will Government please stute:

(a) how many grades of ofticers nre employcd by the Ten Cess:
Committee to carry on the propaganda work, and their scales
ofpay;

(b) how many of these posts are filled by (i) Europesns, (ii} Anglo-
Indians; and (iii) Indians;
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{e) whether theee :officers are meant for propagenda : amongst
Indians; :

(d) the result of the tea propaganda in America and France;

(¢) whether there wns any increase in export of tea to those coun-
tries (America and France) in 1934-35; snd

(f) the cost incurred in propaganda in America and France in 1987,
1984 and 1935?

The Honourabls Sir Muhammad Zafrullah Khan: (a) and (b). The
‘Honourable Member is referred to the statement laid on the takle of the
House on the 19th September, 1985, in reply to question No. 491 by
Mr. B. B. Varma regarding the employees of the Indian Tea Cess Com-
mittee

(¢) The propagand: enmpaigns of the Committee are meant for increas-
ing the eonsumption and the sale of tea in India generally, and iy is
<obvious that the Commitiee’s aetivities in India must mainly be among
the Tndian population,

(d) The propugandn camipaigns in America have ussisted greatly during
a period of world-wide reduced consumption, in maintaining generally the
level of importe of Indiun ten into that country.

There hus been no propaganda work in France since 1927.

(¢) The Honournbie Member is referred to the Annual Statement of
the Bea-borne Trude of British India with British Empire and Forei
Countries (Volume I), a copy of which is available in the Library,

(f) The aceounts ot the Ten Cess Committee are at present maintained
acccrding to the finureial vear and the information available with Govern-

ment shows that the following amounts were expended for propaganda
in Awmerien;

R=s,
1932-33 . 5,865,138
1933-34 b,78,389
1934-35 6,66,783

NOTICE FOR THE TERMINATION OF THE OTTAWA TRADE AGREEMENT.

1760. *Mr. 8. Satyamurti: Will Government be pleased to state:

() whether in accordance with the Resolution of the Assembly on
the Ottawa Agreement, they have given notice to ~His
Majesty's Government of the termination of the Agreement
under Article 14 of the same;

(b) if not, why not;
{c) if so, the date of notice;
(d) if they have not given notice, when they propose to give notice;

(e) whether they propose to start trade negotiations with other
countries with whioch India has trade relations with & view to
promote export trade;

(f) if so, the countries with which they propose to start negotiations;

g _ .
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(g) whether their attention has been drawn 4o the speech of the
"~ Becretary of State for India, reported in the Hindustan
Timea of the 4th April, 1986;

(h) whether they have heard from the Secretary of Btate to the
effect that negotiations are to be started for fresh trade
agreements; and

(i) what the latest position of the whole matter is?

The Honourable Sir Muhammad Zalfrullah Kban: (a) to. (f). The ques-
tions of giving notice und of the action to be taken thereafter are now
subjact of consideration by the Government of India.

(g) Yes. .
(h) No.

(i) The Honourable Member is referred to the replies to parts (a) to
«(h) of this question.

Mr S. Satyamurti: How long do Government propose to take hefore
they come to a decision on this matter? T am asking because the six
inonths will start from that date, and 1 wm asking whether Government
propose lo allow any more time to elapse, before the period of six months
startz ag contemplated by this Housc.

- 'The Honourable Sir Muhammad Zafrullah Khan: 'I'ne Honourable Mem-
‘ber mayv rest assured that Government have no ulterior purpose in the
anatter ot wll, Government will take aclion as soon ns the matters, that
must be settled before notice is actually given, are settled, and they will
try to scttle these matters nx soon ag possible.

Mr. 8. Satyamurti: But what are the matters, if the Commerce Member
hes nc objection to tell the House, which have to be settled before actually
siving notice?

The Honourable 8ir Muhammad Zafrullah Khan: Gcnamlly,\mat-t.ers
~of prozedure.

Mr. S. Satyamurti: Are they in correspondence with the Secretary of
Stete over the matter of procedure?

The Honourable Sir Muhammad Zafrullah Khan: The Secretary ol
‘State has to be consulted. :

Mr. 8. Satyamurti: With reference to the answer to purt (e) of the
<question, | thought the Honourable Member said *‘yes'’.

The Honourable Sir Muhammad Zatrullah Xban: No, T said ‘“‘ves' in
reply to part (g).

Mr. 8. Satyamurti: What is the anawer to part (e)?
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The Honourable Sir Muhammad Zafrullah Xhan: I answered parts (a) to-

(f). together and said these questions were the subject of consideration by
the Government of India.

Mr. 8. SBatyamurti: I want to know specificully whether the question
of sturting trude negotiations with other countries, including the United
Kingdom, is being considered, apurt from the question of giving notice

about the termination of the Ottawa Agreement, uccording to the mandate
of this House?

\

The Honourable Sir Muhammad Zatrullah Khan: Yes, Sir, 1 Lave said

that all these questions are under the consideration of the Government of
India. '

Mr. 8. Satyamurti: In starting those trade negotiations, will Govern-

ment be good enough to consult Indiun commercial and industrial opinion,.
in the most comprehensive muanner?

The Honourable Sir Muhammad Zafrullah Ehan: | am uafraid that the

stage has not vet arrived when the Government could give an answer to-
this question.

Mr. 8. Batyamurti: When that stuge comes, will Government be pre-
pared to consult all relovant Indian commercial opinion on the matter?

The Honourable Sir Muhammad Zafrullah Khan: It would depend upon
the considerations that rule the matter when the stage does arrive.
afraid at the present stage the question is hypothetieal,

I am

Mr, 8. Satyamurti: With reference to the answer to parts (g) and (h)
of the question, may 1 know if the Seeretary of State's statement that
fresh negotintions are to be started for fresh trade sgreements made in &
speech to which I have drawn attention in part (g) of the question was made
after consultation with the Government of India or with their knowledge ?

The Honourable 8ir Muhammad Zafrullak Ehan: 1 :un afraid 1 eannot
give the Honournble Member any information with regard to communica-
tions hetween the Seerctary of Stote and the Government of Tndia.

Mr. 8. Batyamurti: Has any commmunieation gone from this Governmens
%o the Secretary of Statec on this matter?

The Honourable Sir Muhammad Zafrullah Khan: The Government of

India and the Secretary of State are in communication with each other
on this matter, '

Mr. 8. Satyamurti: What is the machinery which Government propose
to set up. before taking further steps in connection with this matter, in
pursuance of the Resolution of this Honourable House?

The Honourable Sir Muhammad Zafrullah Khan: Will the Honourable
Member trv to make his question a little more specific? With regard to

what particular action does he want to know about the machinery which
Government propose to set up?
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Mz, 8. Satyamurti: The whole question of the foreign trade of this
country came within the scope of the Resolution of this House by the
~amendment of Mr. Jinnah. I want to know whether Government ure
thinking of setting up any machinery for dealing with the whoie ques-
tion of foreign trade in a wmanner satisfuctory to ull relevant opinion in
this country. C

The Honourable Sir Muhammad Zafrullah Khan: | cannot add to what
T have alreadx said in reply to parts (a) to (f) of the question,

TRANSFER OF BORPETHAR MouUZa IN (GOLAGHAT SUB-DIVISION IN ASSAM TO-
THE MikIr HiLL Traors.

1761. *Srijut EKuladhar Chaliha: Will Government please state:
(n) whether Borpethar Mouza in  Golughat BSub-division in the
Province of Assam has been transferred to the Mikir Fill
tracts under the Assistant Political Agent;

(b) whether the people inhabiting the area have been diprived of
the ordinary jurisdiction of the civil and eriminal courts,.
trial by jury and their right to prefer appeals to the Cal-
cutte High Court which they enjoyed solong; and

(c) whether they will exercise the ordinary rights of franchise in the
next reforms in the general constitucncy of the Golaghat Sub-
Division ?
The Honourable Sir Nripendra Sirca * Sir, | intended (o suy that infor-
, mation was being obtuined, but this morning 1 have received a telegram
from the Government of Assmn which I propose to read out und which is
all the information which 1 have got so far:

‘‘Reference vonr telegram of the sixteenth about Assembly question. For at least
about 30 years Borpethur Mouza hax been inclnded in the Mikir Hillse jurisdiction
and under the new Constitution it will vemain in that jurisdiction which will be
a partially excluded aren. The inhabitants of that Mouzs have never been subject
to the ordinary jurisdiction of the Civil and Criminal Courts. Appeals lie to Commis-
sioner and Locul Government, hut under the new Caonstitution they will exercise the
ordinary right of franchise in the Gencral and Muslim constituencies of CGolaghat
because they wre mainly er-ten garden cooliex and have more affinitiex with the people
of the General and Muslim constituencies than with the Mikir Hillx people proper.
The question of their exclusion from Mikir Hills jurisdiction was carefully consi-
dered by the Local Government which decided that they were more likely to derive
material benefit in the shape of roade, water supply and medical help hy remaining
in the Mikir Hills jurisdiction.”

Srijut Kuladhar Chaliha: The statements made in the telegram ure in-
sccurate, DPeople there till last vear enjoved the privileges of Civil and
Criminal Courts and jury trinl.  Will Government please make enquiries?’

The Honourable Sir Nripendra Sircar: My Honourable friend is giving
the direct lie to the information received from the Government of Arsam.

Srijut Kuladhar Chaltha: As it is.

The Honourable Sir Nripendra Sircar: | mayv go on saving that it is not
80,
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Mr. President (The Honourable Sir Abdur Rehim): The ‘Honourable
Member has got to accept the statement. :

[ ]
DEFORESTATION OF AN AREA IN THE (GOLAGHAT Sus-DivisIoN IN ABSSAM.

1762. *Brijut Kuladhar Ohaliha: Will Government please state:
(8) whether they have received any communieation from the. (Gov-

ernment of Assam for deforestation of an area over 20,000
acres in the Golaghat Sub-division; and N

(b) whether they have accorded the necessary sanction as requirved ?

Sir Girja Shankar Bajpai: (s) No.
(b) Does not arise.

REDUCTION IN THE GRANT-IN-AID OF THE EAST INDIAN Rarwway ANGLO-
VerNAcULAR Hicr ScrooL, TUNDLA.

1763. *Pandit Sri Krishna Dutta Paliwal: (u) Will Government be
pleased to state if it ir u fact thut the grant-in-aid of the East Indian
Railway Anglo-Vernacular High School, Tundla, was substantially reduced
in the year 1935-36?

(b) Is it a fact thai the Railwuy authoritics mad. representation  to
‘the Eduecation uuthorities, United Provinces, for cnbuancing the grant-in-
aid and threntened to reduce ihe strength of the staff and the status of
the school in case their request was not acceded to? .

(¢) Is it a fact that some responsible authoritics of  the Education™
Department, United Provinces, have advised the Railway authorities to
reduce the school from its present status of High school to that of an
Anglo-Vernacular Middle School ?

(d) What was the amount of the United Provinces Government grant
‘in 1984-85? What is it now, i.e., in 1935-86?

The Honourable Sir Muhammad Zafrullah EKhan: With your permis-
-gion, Bir, I shall reply to questions Nos. 1768, 1764 and 1765 together.

Information is being collected, and a veply will be laid on the table of
the House in due course.

‘STOPPAGE OF THE TEACHING OF SANSKRIT AND PERSIAN IN THE East INDIAN
RALWAY ANGLO-VERNACULAR HicH ScHooL, TUNDLA.

11764, *Pandit 8ri Krishna Dutta Paliwal: (a) Is it a fact that it has
been decided to stop the teaching of Banskrit and Persian in the Xast
Indian Railway Anglo-Vernacular High School, Tundla, and the teachers
-of these subjects have been given notice of the termination of their
-gervices on and from the 14th May, 1936 ?

(b) Is it a fact that the current session ends on 30th June, 1986 ?

(c) Is it also n fact that only teachers of Sanskrit and Persian in t};;
school have been served with notices of dismissal? . -

(d) How much net suving is expected to be nffected by the aboliti
Sanskrit and Persian in the said s&od‘? ar ) R .HEP 1’;.13;1 of

tFor answer to this question, see answer to question No. 1763.
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(e) Is similar economy being effected in other schools of the Railway,
including the European schools for boys sand girls; mamtained by the East
Indian Railway ?

(f) What subjects have been abolished for rensons of cconomy in the-
Oskgrove School and other European schaols?

S20PPAGE OF THE TEACHING OF SANSKRIT AND PERSIAN TN THE EAST IXDIAN
RALwWAY ANGLO-VERNACULAR Hier Bomoor, TUNDLA.

+1765. *Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that public-
meetings have been held at Tundla and representation made to the Depart-
ment of Education, the United Provinces and the Railway authorities pro-
testing against the abolition of Snnekrit and Persian in the East Indian. *
Railway Anglo-Vernacular High School, Tundle ? If so, will Government be-
pleased to lay a copy of the representation on the table and state what-
action has so far been taken on it?

(b) Is it a fact that in reply to the represeniation to the Agent, East
Indian Railway, he informed the Secretary, Vidya Sambardhani Samiti,
Tundle that its contents have been noted and that the detailed points:
should be referred to the management committee of the school?

(c) Is it o fact that accordingly a representation has been sent {o the-
Secretary of the schools ?

(d) Is it a fact that the representation was not placed before the-

committee and the vice-president on his own uuthority replied ‘‘I regret

_the matter having been dealt with by the higher authorities, nothing
further is possible here in this connection’’? '

(e) Wans the vice-president suthorised to decide the matter without.
referring the matter to the committee? If so, under what rules?

(f) Will Government please state who is the next higher authority in-
the matter ?

(g) Will Government please state what effect, if any, the presence:
of these two posts hud on the budget of the school this year?

(h) Is it & fact that the Inspector of Schools is of opinion that the

presence of these two posts will not materially affect the finances of the
school ?

(i) Do Government intend to revise their policy and allow these two-
posts to continue? .

IBREGULARITIES IN MAKING DFFICIATING AND PERMANENT ABRANGEMENTS: ~
IN THE INDUSTRIAL BRANCH oF THE ForMS PRESS, ALIGARH.

1766. *Pandit Sri Krishna Dutta Paliwal: (a) Are Government aware
that the officiating and permanent arrangements made by the Assistant
Manager and the Manager in the industrial branches of the Government
of India Press, Aligarh, are not in accordance with the orders issued by the
Government of India from time to time in conneciton with the observance-
of commithal composition ?

tFor answer to this queation, #cc answer to question No. 1763.
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(b) Are Government aware that these orders are still being ignored by
.the authority concerned in Aligarh Press?

(c¢) Will Government be pleased to lay on the table a statement show-
ing the number of all the officiating, temporary and permanent arrange-
ments made in various  industrial branches, on different dates, of the
Aligarh Press during the last three years, giving reasons for ignoring
.orders by the two officers of the Aligarh Press?

(d) What steps have so far been taken by the Contraller of Printing
against the officers responsible for not adhering to the Government orders
and if none, why not? )

(¢) What steps do Government propose to take to regularise the

irregularities of the Aligarh Press in future in the matter of communal
.composition in the industrinl branches” '

The Honourable Sir Frank Noyce: (u) and (b). No. Attention is in-
vited to the replics | guve on 19th February, 1936, and 26th February, 1936,
respectively, to part (1) of the Honouroble Member's starred question No.
682 and unstarred question No. 202,

(0) 1 am not in possession of these particulars and, us 1 have explained
in reply to previous questions, the orders regarding communal composition
do not apply to promotions, temporary or permancnt.

(d) and (e). Do not arise.

OUTTURN OF THE BINDERY BRAKCH 0OF THE FORMS PRESS, ALIGARH.

1767.*Pandit 8ri Krishna Dutta Paliwal: (a) Are Government aware
that the establishment of the Bindery Branch of the Aligarh Press id
bigger than any other Press of the Government of India, but the out-
turn of work is not the snme in comparison with those of other Presses ?

(b) Are Governmenb aware that no account of oullurn is kept of any
.of the men on that branch?

(¢) Are Government aware that there is no fixed scale of outturn of
these men who are all on fixed salary?

(d) If the replies to the preceding parts are in the affirniative, are Gov-
.ernment prepured to consider the advisability of introducing picee system

on the same lines as in some of the other Presses of the Government of
India?

The Honourable Sir Frank Noyce: (1) The reply to the first part is in
the negative. In nctual fact, the Caleutta Press has n mueh larger binding
staff than the Aligarh Press.  Ag regards the latter part, Government have
no renson to believe that the outburn of the hinders in the Aligarh Press is
below normal.

(b) and (¢). No.

(d) Does not arise.

FXPENDITURE INCURRED IN MAINTAINING THE OFFIOES OF THE CONTBOLLII
oF PRINTING AND STATIONERY AT CALCUTTA AND DELHI.

1768, *Pandit Sri Krishna Dutta Paliwal: (a) Will Government be
‘pleased to lay on the table a statement showing the amount of expenditure



QUESTIONS AND ANSWERS. 4181

‘incurred in maintsining the offices of the present Conmtroller of Printing
and Btationery at Caleutta and Delhi for the five financial years ss com-
pared with the expenditure of the offices of the Controller of Printing,
Stationery and Stamps during the five financial years from 1906-08 to
1909-10?

(b) If the expenditure is in excess us compared to those of previoua
_years, are Government prepared to take steps to effect reduction ir the
pay and staff of the officials of the Controlior of Printing and Stationery?

The Honourable 8Bir Prank Noyce: (a; I regret 1 cannot furnish the ir-
formation required by the Honourable Member as research into details of
expenditure of thirtv vears ago wouwld entail a large amount of time and
trouble. Moreover, no purpnse would be served bv a comparison of the
figures of expenditure for the earlier period with those of five recent finan-
cinl vears as the Branches of the Stationery and Printing Department have
been radieally reorganised since 1910. The Central Publication Branch,
the Central Forms Store, the Calcutta Forms Press and the Delhi Press
were not then in existence, the Aligarh Press was not under the Cont-oller
and he had no headquarters office apart from the Stationery Office,

(b) Does not arise,

AMALGAMATION OF THE Two OFrrICES OF THE CONTROLLER OF PRINTING AND
STATIONERY.

1769, *Pandit Sri Krishna Dutta Paliwal: (a) Will Govetnmeny be
pleused to state whnt advantage is gained by maintaining the offices of
"-the Controller of Printing and Stationerv at two different places, Caleutta
-and Delhi?

(&) With a view to cffect econcmy, do Government propose to consider
the advisability of amalgamating them immediately either at Caleuita or
at Delhi? If not, why not?

The Honourable Bir Frank Noyece: (1) The Controller's office i= ut New
Delhi.  The offices of the Presses and other establishments suhordinate to
him are located at the places regarded nr convenient for  administrative

purposes.
(h) Does not arise.

Levy OF TERMINAL TAX AT RATLWAY OR BTEAMER STATIONS,
1770. *Mr. Suryya Kumar Som: Will Government lay on the table

a statement showing:

(8) the names of the Railway or Steamer stations in British Indis
where terminsl tax is levied on:

(i) passengers,
(ii) goods, and
(iii) both;
(b) the rate of the tax in each case;
(0) the smount realised in each case during the last two years;
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(d) the purpose for which the proceeds of the tax are spent in each
case; and

(e) the provision of law under which the tax is levied in each case?

The Honourable Sir Muhammad Zafrullah Khan: (s) and (b). The
available information is given at pages 550 to 568 of the Indian Railway
Conference Association’s Coaching Traffic No. (10), a copy of which is avail--
able in the Library of the House.

(¢) Government have no informatiown. .

(d) The net proceeds are made over to the lecal bodies on whose behalf
the collection is made.

(8) The taxes ure collected under notifications or instructions issued by
the Local Governments concerned.

DIBcONTINUANCE oF THE USE oF CasTor Om AS LUBRICANT oN STaTm
RAmLwAYS.

1771. *Mr. 8. Satyamurti (on hehdlf of Pandit Govind Ballabh Pant):
(8) Are Government aware that the State-owned Railwavs have recently
commenced to use ‘a non-Empire mineral oil, gargoyle h. dark lubricating,
imported fromn Ameriea in place of castor oil, an indigenous lubricant?

(L) IF the reply to part (a) be in the affirmative, will Government be
plessed to state whether they have studied the economic effect upon India
resulting from the d'scontlinuance of the use of castor oil as lubricant,
such as:

(i) the effect on the Indian »il industry

(i) the cffeet on the Indian sugnr industry, through the absence of
oastor cake as a fertiliser; -

(i) the effect on the Indian agriculture for want of castor cake as.
n fertiliser and loss of mnarket for castor seed:

(iv) the effect on the wear and tear of locomotives;

(v) the loss of milage due to the locomotives remaining in repair-
shops for a longer time; and

(vi) tk~ loss of Railway freight on castor seed, castor cake, coal,
mill accessories, gunny bags, empty drums, etc., uted in the-
castor oil crushing industry?

(c) Is it & fact that the East Indian, the Bombay, Burodu and Central
India. the Bengal and North Western and the North Western Railways
owne!l their, own castor oil mills for producing lubricating oil some ten:
years back?

(d) Wil Government be pleased to state the quantitics of castor oil
and miner2] ~ils used during each of the past five vears by each of the:
State-owned Railwaxs, and for what quantities of these ails  contructs
havs be:zn placed for the year 1938-837?

(e) Will Government be pleased to state what efforts they have made-
to encourage tke pressing of oil seeds in India? * -

(f) Ara Government aware that the discontinuance of the use of castor
oil by Railwnys is likely to kill the castor seed crushing industry?
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(r) Are Government aware that the Deparfments of Agriculture in the
sugarcane prowing areas are advocating an increused use of castor cake
. a8 a fertiliser for the sugarcame crop?

.~ (h) Are Covernment aware that the effeot of importing mineral oil for
uso in Rajiwuys in place of castor oil will cause a serious shortage of castor
cake to the detriment of the sugarcane crop in particular and agriculture
in general?

(i) Will Government be pleased to state whether any eomparisoﬂ has
been made between the life of locomotive bearings when castor ail is vsed
as a lubricant and when mineral oil is used?

(j) Is it 2 fact that many locomotive engineers are of the opinion that
castor oil as a Jubricant is superior to mineral oil for the high temperatures
prevailing in Tndis, on account of its high flash point and good viscosity .
at high temperatures? v

(k) Will Government be pleased to state the loss .of revenue due to
locomotives heing laid up while under repairs on account of this substitu-
tion of caster oil as a lubricant?

(1) Are Government prepared to undertake that in future castor oil
made m Indis will be given preference over imported mineral oils for use
on the Stute-owned Railways?

The Honourable Sir Muhammad Zatrullah EKhan: Information is being
collected and will be laid on the table of the Houre in due course.

~." Mr. 8. Satyamurti: Have Government no information, even with regard
to part (n) of the question?

The Honourable Sir Muhammad Zafrullah Khan: Fnquiriea have becn
made from the railwave concerned.

ELECTION OF THE CENTRAL ADVISORY COUNCIL TOR
RATLLWAYS.

Mr, President (The Honourable Sir Abdur Rahim): T have to inform
the Assembly that upto 12 Noon on Fridav, the 17th April, 1986, thc
time fixed for receiving nominations for the Central Advisory Couneil for
Railwavs, only six nominations have been received. As the number of
candidates is equal to the number of vacancies, I declare the following
non-official Members to be duly elected to the said Council, namely:

(1) Babu Baijnath Eajorin,

(2) Mr. Kuladhar Chaliha,

(8) Mr, B. B. Varma.

(9 Lieut.-Colonel Rir Ht-ur‘\‘_ﬁirlnr‘y_
(5) Mr. Buryva Kumar Bom, and

(8) Mr. H. M. Abdullah.



THE INDIAN COMPANIES (AMENDMENT) BILL—ocontd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the following motion moved by the Honour-
able Sir Nripendra Sircar on the 15th April, 1986: 1

“That the Bill further to amend the Indian Companies Act, 1813, for certain
Enrpoaes, be referred to a Select Committee, consisting of Mr. Bhulabhai J. Desai,

r. 8. Satvamurti, Mr. Anugrah Narayan Binha, Pandit Govind Ballabh FPant, Mr.
Sami Vencatuchelam Chetty, Bir Cowasji Jehangir, Mr. Abdul Matin Chaudhury, Mr.
Akhil Chandra Datta, Bir Leslie Hudson, Mr. Mathuradas Vissanji, Babu Baijnath
Bajoria, the Honourable Bir Muohammad Zafrullah Khun, Diwan™ Bakadur R. V.
Krishna Ayyar, Bir H. P, Mody, Mr. L. C. Busg and the Mover, and that the

number of members whose presence shall be necessary to constitute a meeting of the
Committee shall be five.” .

Mr. K. L. Gauba (Eust Centrul Punjub: Muhannnadan): Sir, the
Honourable the Law Member was perfectly right the other day when he
said that this Bil was a Bill of first cluss importance. This Bill will
affect not only auditors, directors and others associated with the manage-
ment of companies, but will also affect many thousands of companies as
such. It will affect millions of shareholders und n vast amount of capitul
which is invested in these companies. In considering the Bill before us,
it is necessury to bear in mind certain facts. Tt is necessary to remem-
ber that the Companies Act is one of the major Acts on the Statute-
book: it ie an Act which runs into ncarly 290 clauses, and the Schedules
thereto amount to nearly onn-third of the operative part of the Act. The
Bill is of impressive proportions: it runs into a hundred clauses. It is
also necessury ‘o remember that the existing Companies Act was passed
in 1913, and the present amending Bill comes before us after 23 yeare.
Mcanwhile, the English law has undergone considerable change. There
has been in the meantime in England not merely an amending Act, but
therc has been o consolidating Act. One of the things that the Govern-
ment of Indin, I believe, had in mind—the reason why they kept post-
poning amendment of the Companies Act-—was that they did not want
to tinker with the Act; nnd when the question of modification arose, they
would modify it in a substantial manner. T regret that, in spite of the
many cliuses (several of which are of very minor importance indeed)
before us for consideration, the Government of India have not seen fit to
ovarhaul the whole Act and to put forward before this House a new
consolidating Act rather than a mere amending Act.

On a eareful serutiny, this Bill will be found to consist of a great
number of clauses taken bodily or with miner amendments out of the
English Act—innre than two-thirds of this Bill consits of such clauses,
token as I submit, practically verbatim out of the English Aet,—several
are merely consequential clauses, and amendments of an entirely insigni-
ficant character, and the new and substantial propositions which the
T.egislative Department has really formulated on this occasion are confined
to n very few claures of the Bill. In this connection it is also neces-
sury to remember that in England the amendment of the Company Law
wns entrusted to a Committee of experts presided over by a person of
the ominence of Mr. Wilfred Green, now Lord Justice Green. Here the
amendment of the Companies Act was entrusted to a department:l
expert: no matter what the merits of that might be, the advantage: of
& proper inquiry eannot possibly be overlooked.

' ( 4184 )
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I will now just briefly indicate the nature of the Bill which is before
ithe House. As I said, 55 clauses derive their origin from the English
Act. There are nine consequential amendments. 28 are .unimportant
amendments: one is the title, and two clauses relate to forms, leaving
-only eight or nine clauses which may really be regarded as the contri-
bution by the Government of India to the amendment of the company
law in India. The eight or nine propositions which the Legislative
Department has contributed to the amendment of the company law are
:a. follows: one is the amgndment covered in clause 8, which provides
.a penalty for infringement of section 4 of the Aet—I will explain what
that means presently. Then, we have clause 18 of the Bill: we have
¢lause 30 of the Bill which raises the  number of minimum directors from
‘2 to 8. We have a part of clause 38, which is undoubtedly an important
clause relating to directors. A great part of this clause is based on the
new Fnglish Aet but there are a few surprising contributions from the
Government of Tndia. Then, there is clause 85 entirely new and nothing
like it in the REnglish Act relating to Managing Agents. There is also
clse 56 which relates to compulsory disclosure in the profit and loss
:account. There is an important clause——clanse 86—which extends limita-
tion in misfeasance proceedings under section 286 of the Act. Then,
there is finally rlause 96 which relates to banking compsanies.

Now, I will briefly take the House through these seven or eight
.elnuses which are of importance and which may be considered to be the
contributions of the Government of India towards the amendment of the
compony law in India. Tf we look at clause 8, clanse 8 seeks to amend
section 4 of the existing Act. Section 4 of the existing Act relates to
+he prohibition of certain puartnerships exceeding a certain number. On
-gerutiny the two clauses of section 4 are based on two sections of the
FEnglich Act—namely. seetions 857 and 358 of the Act of 1929, spenking
-subject to correction. The English Act was amended in 1920. Up to
1€29,—and T believe since—no need was found in England for providing
:any additional clause or penalties to this section. The contribution of the
Government of Indin to this section is that they have provided a penalty -
to this section. If one looks at the nature of the section, it is an
-unimportant section, and T do not think that more than possibly one case
‘in a thousand would come up so far as this section is concerned.

Now, let us come to clause 13, Clause 18 is not shown as borrowed
from the English Law and appears to be as contribution of the framers
-of the present Bill to the amendment of the company law. But clause
18. if cxnmined, will nlso be found to be a reproduction, borrowed almost
wverbatim, from the new English Act and is briefly as follows: olause 18,
secks to substitute for section 84 a new section consisting of five sub-
clauses: the first two are horrowed from section 88 of the English Act:
aub-clauses (8) and (4) are borrowed from the English Act again—section
‘86 ; sub-clouse (5) is borrowed from section 63 of the English Act. There-
fore, a0 far as this particnlar section is concerned, there is nothing original
so far as the (Government of Tndin draftsmen, nor do T consider tont
the several matters have been gronped very well together, ate concerned.

T want now to draw your attention to clause 27 of the Bill. Clause
27 of the Bill seeks to amend seclion 81 of the Act relating to extraordi-
na=: and apecial resolutions. Tt aholishes the necessitv of two mectines
for the purposes of a special resolution. This section follows the amended
English Act. But since the passing of the English Act in 1929, the

B2
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change has been criticised : it hus been found that the new procedure or
ha\'mg cne meeting in place of two meetings formerly is a move in &
retrograde direction, and this is the opinion, Sir, of the Bombay Share-
helders’ Association.  The Associntion ngrees with the point that, so far
as a special resolution is concerned, the old practice of having two:
meetings is an infinitely better proccdure. T would briefly read their
recommendation on the subject:

“In our opinion, the change is in the retrograde direction us tﬁe holding of a
confirmatory meeting really speaking constitutes a safeguard to thé shareholders.
1t is true that a resolution having once been passed by three-fourthse majority is
uot likely to be thrown out at the second meeting. Some new fach, however,
may come to light which may change the view of those who voted for the resolution,

and they may vote against the confirmatory meeting. We therefore submit that
the existing practice should be maintsined.”

Well, 8ir, I submit that, when this Bill goes into Select Committee,
the Honourable Members of the Committee might' very well consider the
recommendation of the Bombay Shareholders’ Association so far ae the
special resolutions are concerned.

Now, Sir, I come to the all-important clause of the Bill, clause 38,
which relates to Directors. This clause. Sir, as 1 submitted befcre,
consists partly of sections taken from the English Act und partly sections:
revised by the Legislative Department here. The section proposes to
inrert nine new sections after section 86 of the Act. Section B6A relates
to the ineligibility of a bankrupt to act as a Director. This follows
section 1 of the English Act. Clause 86B also follows the English Act
and relutes to the assignment of office by Directors. As to clause 86C,
there is a certain amount of difference of opinion. It is stated to follow
section 152 of the English Act. Section 152 of the English Act, Sir, ns
my friend, Mr. Bhulabhai Desai, pointed out the other day, was passed
after the famous City Equitable Fire Insurance case whereby Directors
could escape liability on account of negligent or other acts by reason of
clouses of indernnity in a company's articles of association. The new sec-
tion 86C is based upon the English section 152, but the framers of this Bill
refer to the protection under section 281 of the Act, which already exists.
‘This clause B86C refers, in the first place, to the Director, Manager or
other officer of the company. What the framers of the Bill have not seen
is that section 281 refers only to Directors, and to no other officers of
the company. In the second place, under the new law, in England,
section 872 corresponding to 281 of the Indian Act has also been amended,
and an addit’onal further protection has been given to the Directors under
section 872 (2) which is new. Well, Sir, in referring in this connection . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member must remember that the clauses are not before the House.
A detniled dircussion of the clauses is not in order at this stage. That

time will come after the Bill comes back from the Select (‘ommlft-vo
Now the principle is under consideration.

Mr. K, L. Gauba: T was submitting ﬂ\at so far as the clanres are
cancernad,
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Mr, President (The Honourable Sir Abdur Rahim): The Chair wants
the Honourable Member to bear in mind the fact that the clauses of the
Bill are not under detai_h'd consideration now.

Mr. K, L. Gauba: I umn making suggestions, Sir, that so far as these
«lauses . . ..,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member eannot go into the clausesr in detail.

Mr. K. L. Gauba: Now, I find it is stated here that it follows the
English Act; I say that it does not follow the English Act, and my
-suggestions might be useful to the Members of the Select Committae
when it meets. , 5

Now, Sir, 1 might also briefly direct your attention to the pl‘irtcipleb
as enunciated in proposed sections B6D and 86E. B86E refers to the pro-
position that a Director may not hold any office in the company other
thun that of a Managing Director or Manager or Bolicitor or Banker.
Well, 8ir, on principle 1 say that that section is liable to be abused and
it is likely to bring about a good deusl of complication when put into
operation. For instance, what the section means is this that a Director
may hold the funds of the company, he may be the Bolicitor of the
compuny, he may be the Banker of the company, but he cannot be the
technician of the company, he may not hold the machinery of the com-
pany. while he may hold the furniture of the company. The section,
,Sir, as it stands, is nonsense.

Then, Sir, T submit that the proposition that Directors may be
removed by means of a resolution is also a dangerous proposition end a
propogition which has not been fullv considered by the Government of
India. Under this clause a Director may be removed from the Board
before his time; this clause presupposes the undesirability of the Director
by reason of some nct adverse to the company but, on the other hand,
in so many other cases, a Director could be removed bv a company
under this proposal even if he is not acting advorsely to the company.
Thus a Director, who mayv be contributing to the welfare of the company,
he might be removed bv an sbhuse of this seetion; it might amount to a
tyrrany of the majority at any time upon an effective or desirable repre-
-aentntive of a minority.

1 will not detnin the Housc very much longer. 1 would suggest just
one or two things which the Seleet Committee might well bear in mind.
In the course of the last 28 vears, a large volume of case law has
«collected. There is a good deal of conflict of opinion ou various sections:
cn other sections there is necessity of codifying the cuse law, a lurge
volume of which has collected around certain sections. There are several
gections also upon which the English Courte have expressed certain
-opinions, and which are accepted in this country as rules of justice, equity
and good conscience. 1 submit that it is necessary that those sectionp
should also be dealt with at this time rather than left for treatment say,
20 or 25 years hence when the company law again comes before the
degislature. For instance, one example I would give, namely, section 171
of the Act, as regards which & very minor suggestion is made in the
present Bill The proposal in the Bill secks to oxtend the section to
proceedings ot the- time of the appointment of a provisionsl liquidator.
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I submit that, so far as this particular section is concerned,—I am ouly
giving an example—sgo far as this particular segifon is concerned, it may
very well apply to appeals under section 171. iere is a conflict between.
the High Courts as to whether an appesl is a proceeding which is coverad
nnder section 171 or not, and whether an appeal .which is pending at ths
time that a company goes into winding up can be prosecuted or mnot
without seeking permission of the winding up Court. There is a conflict
of opinion between the different High Courts on this subject, and I
think the Honourable the Law Member might consider the {uestion of
clearing that up when the matter is before the Select Committee. 1
would also submit to the Members of the Select Committee to consider
difficulties and matters arising in liquidations in greater detail. A gre:i$
deal has been said in the Act about the qualifications of Auditors, and
the qualifications of Directors. I submit that the Act may very well say
something about the guulifieations of liquidators and the term within which
liquidations should be completed. For instance, the liquidation of the Alli-
ance Bank, which was started thirtcen years ago, is still going on, and several
coinpnnies which went into liquidation 10 vears ago are still in the process
of winding up. Very often, vou find a company has lnsted for only two
or three vears, but the winding up takes seven or eight vears as the case
muy be. This point was veferred to by the Registrar of Joint Stock
Companier of the United Provinces in his report for the triennium ending
the 81st March. 1928 This is what he says:

““In contrast to the short life enjoyed by so many companies is the long lease of
life to which liquidated companies appear to be entitled,  During the triennium
under report liquidation proceedings were finally closed in only 31 cases, as against
34 in the previous three years. It has been worked out that on an average liquida-
tion proceedings appear to take six years to complote. Accordingly the total number
of companies in which liquidation is dragging on has increased from 71 to 76. The-
legal position appears to be that though a liquidator mubt file certain papers and
accounts regularly, he may prolong the proceedings indefinitely.

The pnly way of checking this tendency now appeurs to be to insist strictly on.
the liquidator filing accounts punctually as required by law. Unfortunately liquida-
tors have been very remiss in this respect in the past........."

The suggestion he made was that Government should look into this-
mutter.

[ do not wish to detain the House muech longer- I will say agaim
thot in the amendment of this Aet the opportunity of the Belect (lorm-
mittee is an opportunity that ehould be fully availed of by the Govern-
ment. 1 suggest that, so far as the amendment of the Act goes, the
Gevernment should see that every province sends in its recommendstious
and algo that those amendments are carefully considered by the Selact
Committee. In this connection, T would say that the growth of companies
has not been confined to only one province, but it has taken place in
reveral provinces of Indin. For instance, the growth of companies in
the Punjal, is remarkable. We had, at the end of the year 1938-34, over
657 companier in operation, and the growth of companies in one. year
in the Punjab was nearly 200 and the increase in the paid up capital was:
nearly Ru. 80 takhs so far ss those companies were concerned.
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In corclusion 1 would submit that the aim of the Select Commiitice

should be, (1) to bring the Act up to date, (2) tc o frame the Act that
it is a charter of bona ﬁdﬁusiness enterprise and a deterrent of rash,
t~peculative or fraudulent ventures, {(8) in the modification of the Act
the special experience of each province should be availed of and {4)
the legal profession in each provinee no less than the business community
of each province should be particularly consulted. With these 1emarks,
I support the motion for reference of the Bill to a Select Committee.

8ir Leslie Hudson (Bombay: Furopean): I should first like to say
that we weleome this Bill, and we congratulate the Honourable the Law
Member in putting his hand to a task which is long overdue, hut which
is none the less very difficult and complicated. T should also like to pay
a tribute to Mr. S. C. Sen for the care with which he has conducted
his research into the Indian Companies Act, and T should like o express
my appreciation of the Honourable the Law Member’s procedure in calling
a non-official conference of representafives of the Associated Chambers of
Comnmerce and the Federation of Indian Chambers of Commerce prior to
the consideration of this Bill. I should like also to enter my cavent in
similar manner to the Honournble the Leader of the Opposition, that
anything that T may say in the few words that I wish-to put before the
House may not be brought up against me hereafter, for views may change in
the course of examination in the Seleet Committee to whieh T understand
T am to be appointed.
There are two main principles involved in this Bill. First, is the
tightening up of the law so as to make bogus company promotion,
“frwudulent share pushing, and misappropriation of shareholders’ funds more
difficult. This to some extent will protect the publie, though there are
alwayr foolish investors whom no protection by Statute can ever save from
deception and loss. The proposed amendments, which are provisional,
will require the very closest scrutiny. While reform is doubtless necessary,
it must not be of such a drastic character as to hamper the development
of genuine enterprise, and the analogies drawn from the older and the moro
experienced industrial countries in the West are not always a safe guide
for India. However, we shall look into these matters in the Select Com-
mittee, and I am glad to note that the Government does not regard its
present proposals as entirely immutable. The second principle, to which
I wish to refer, ir the reform of the managing agency system. Here 1
congider we should be even more cautious. In spite of its detractors and
of unfortunate experiences in some parts of India, there is no doubt that
the managing agent has made a very big contribution to the commerciul
and industrial development of India. I do not consider that in the inter-
ests of India it would be wise to hamper companies too much in their
choice of the form of management which they consider is the best for the
interests which they require. There must, of course, be protection ngainst
the dishonest, the extravagant and the inefficient but that protection need
not impose unfair restrictions nor must it interfere with existing contracts.
In other words, the safeguards must not go beyond the strict and proven
requirements and necessities of the case. Any new conditions should not
apply retrospectively to alter arbitrarily the basis of contracts made long
before this Bill was under consideration. There are many other points of
detail which require further examination. As I have already said, that
can be done in the Select Committes, and I, therefore, support the motion
without further comment.
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Sir Oowasji Jehangir (Bombay City : Non-Muhemmadan Urban): I do
not desire to make any remarks at this stage. I quite realise that the

Honourable the Law Member has taken - atest precaution tc see
that all sides and all interests have expres eir views to Q%vernment"-
before the Bill was drafted and placed before this Honourable House and

his very lucid speech shows the time and attention he himself has given—
an eminent lawyer as he is—to a very difficult bit of legislation. The
only question T desire to rnise and to point out to the Honourable the Law
Member is the question of taking furtherevidence if nﬁ:asary by the
Select Committee. I presume there is nothing to debar the Select Com-
mittee from calling a witness before it to elucidate any particular point
that may arise. I should think there is no objection to such a\procedure.

The Honourable Bir Nripendra Sircar: No.

Bir Cowasji Jehangir: That is all T want to ask.

Mr M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): T do not wish to take up the time of the
Hcuse unduly by making any lengthy observations at this stage but | wish
to draw attention to o few main points or which this Bill requires some modi-
fication when it comes before the Belect Committee. Sir, while the
framers of the Act are anxious to provide against mushroom and fraudulent
socicties and also safeguard against the managing agents taking an undue
share of the proceeds for their own benefit, I am afraid this legislation,
though not deliberately, is likely to affect the promotion of joint stock
companies in this country. The analogy of England “does not apply in
all particulars for this reason, that it is in the genius of the people there
and not in the genius of the people here, as we have been noticing for
a long time, to start joint stock companies for the purposes of running
industries or for banking purposes. Here, enterprising individuals start
such business here and there and whenever they want assistance they
form themnselves into a partnership for the purpose of carrying on business.
In these circumstances, one has to consider very deeply before any restric-

. tions are placed which are calculated to strike at the root of the growth
of joint stock companies in this country. Any number of joint stock com-
panies are necessary, because, with respect to our industries and banking
business, we are still in a very low state compared with other progressive
nations in this world. This apprehension is borne out by the report of
the expert who was appointed and, therefore, this matter has to be
approached with great caution. On page 80 of his report he says:

‘‘Corporations in India being of comparatively recent growth, the average in-
vestor before investing his monies in o company generally relied on the personnel of

the individuals responsible for the incorporation and the management than on any-
thing else.”

In the last page, he says again:

“The recommendations 1 have made mark the uimost limit to which the legislature
should, in my opinion, go at the present moment. As I have said, even then the
proguess of companies in this country is bound to be retarded to some extent, but I
have tried to frame my recommendations in such a way as to minimise the diffi-
cultiex ae far as it iz poesible to do.”
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I join with the expert in the apprehensions that he has raised and
whatever suggestions I propose to make must be judged in relation to that
apprehension, e

.y

Now, Bir, with respect to restrictions that are sought to be imposed
regarding the starting of mushroom and fraudulent societies, I wish to
msake mome observations. The recommendation is that societies, before
they are allowed to commence their business, should have 33 and one-
third per cent. of the cupital subscribed and 25 per cent. of that must
be paid up in cash before n certificate can be issued by the Registrar
for commencing business., This is intended to prevent the growth of
mushroom societies. We know “that these companies have very small
beginnings and there is no such restriction at the present time and if
such restrictions were imposed, 1 am afraid they mav put a check on the;,
growth of joint stock enterprise in this country. Conditions vary from
province to province. The expert who went into this matter says that
the growth of mushroomn societies has been too rapid in Bengal and in
the Bombay Presidency. It may be true in both these provinces this
enterprise has been of a more than normnl character but the same thine
cannot be said of other provinces. Therefore 1 would suggest that this
condition about 33 and one-third per cent. subscribed capital and 25 per
cent. paid up eapital should not be insisted upon with respect to all com-
panies. Power may be given to the Loeal Government to adjust this
anmount, from 10 to 25 per cent., according to the needs and circumstances
of a particular province. T would point out that, especially in the Madras
Presideney, such joint stock companiex are not in existence on a wide
scale. Therefore, some latitude must be given to the Local Governments
to modify this provision from time to time. although in Bengal and
Bombay an insistence on this condition might be necessary,

T also wish to bring to the notice of the promoters of thisx Bill certain
defects and loopholes to which it givesr rise. What I mean is that if this
vondition about 881 per cent. is insisted upon, they may start with a very
small share capital and get the business authorised by the Registrar of
Joint Btock Companies and get the share capital increased later on and
thus avoid this initial difficulty. I would, therefore, suggest, that an
absolute insistence on such a provision need not be made and that option
may be given to the Local Government,

Then. as regards fraudulent companies, it is recommended in this
12 Noox report that to avoid those compnnies continuing to work, power
" should be given to the Registror of Joint Btock Companies to

start an investigation and pending the investigation to have an interim
manager appointed after recommending the same for the orders of the
Local Government. The I.ocal Goveriment, on the one-sided reference
by the Registrar of Joint-stock Companies, is to appoint an interim
manager with respect to a running company hut if the ultimate investign-
tion made shows that the allegations of fraud are not proved, and the
company wag working Lotie fide though no doubt it might be slack, such
8 drastic remedy as the winding up of the company might not be neces-
sary, and the mischief committed by the appointment of an interim
manager pending investigation by the Registrar of Joint 8tock Compsnies
would become immense, and the mischief would have become irreparable.
8ir, we should avoid placing too much power in the hands of the Registrar
of Joint Btock Companies. The Registrar of Joint Stock Companies is
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merely a ministerial officer at the district hae_ﬂ&uartera‘ he is & Sub-
Registrar promoted to the place of the District Régfistrar. All the details
of the working of these companies are not known to him. It is known
that the Registrar is at present a dignified clerk, a ministeriul officer, not
having anything to do with companies except with the work of registration
and I would, therefore, suggest that the power of investigating into this
matter and of having an interim manager appointed ought got to be en-
trusted into the hands of the Registrar of Joint stock Compamies, who has
no intimate knowledge of the working of these- companies. I would,
therefore, suggest that wherever such power is sought to be exercised, it
must be exercised only with the sanction of the Court. The Court is there
ready and on an application to the Court an interiin manager could be

appointed. These are wmy submissions with regard to mushroom and
fraudulent societies.

Then, Sir, I would make a few remurks with respect to the qualifications
of the Directors. The purpose for which this Bill iy mainly intended could
certainly be achieved if some more restrictions are placed and some more
qualifications ure insisted upon in the case of Directors. I may mention
some qualifications which, according to me, are necessary, but which
unfortunately have not been referred to in this Bill. First, I would say
that there must be a share qualification for a Director in all companies.
In the memorandum and articles of association of several companies it is
no doubt true that the qualification of a particular number of shares is.
ingisted upon for qualifying a particular shareholder for a directorship, but
it is desirable that a statutory provision should be made insisting upon &
minimum amount of shares to be taken by a Director before he can be
qualified as a Director. Nobody can be a shareholder in a company,
under the existing law, unless he takes up at least one share, With regard
to the qualifications for a Director. some more shares are insisted upon in
the articles of association, and it would be desirable to place it on a
statutory basis. A clause may be added in the Bill insisting upon the
Directors, as a whole, taking up not less than one-tenth of the authorised
capital. This, no doubt, might exclude some of the financial experts or
experts in banking and experts in comnercial concerns who, in the interests
of these particular concerns, might he necessary on the directorate. That
ie nlso referred to in this report by the expert, but he adds that a share
qualification need not be insisted upon in the case of a Director. I would
suggest, Sir, a remedy for this. Fifty per cent. of the Directors might
take this one-tenth—not less than fiftv per cent. of the Directors should
have the same qualification, leaving the rest of the direcorate to be experts
und so on. Some such qualification is necessary, for otherwise, the very
sbject of preventing the growth of mushroom societies might be frustrated.
Then, at the time & company is started, T would like that the Director
>ught not to have a substantial interest in any contract or the business
for which the company is floated, ns, otherwise, he would be in the posi-
tion of being practically a rival of the company. There is, in fact, a
clause provided in various Corporations with regard to the qualifications
for members of those bodies. Then, one or two other qualifications are
also necessary. Thus, it is not desirable that a man and his own servants
or his partners should be in the directorate as through such private partner-
ship one Director might practically monopolise the powers of all the
Directors. Partners or servants of the Directors or members of their
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families ought not to be there. Further, Sir, it does not appear that
there is any statutory provision restricting the period for which a Director
can work. It is open under the present law for a Director to be a life
- Director. Whereas, it i8 found necessary now under the new Bill to
make a provision to restrict the period for which the tenure of a managing
agent is limited to twenty or twenty-five years or to ten years as recom-
mended by the expert, I would like to restrict the period of service of any

particular Director to five years, with the additional privilege for him to-

be a Director for a second period of five years. There must be a statutory
restriction of the period during which he can continue to be a Director at
a stretch. Then uas regards the power to borrow, no provision is made in
the Bill restricting the maximun amount or imposing the maximum amount
up to which Directors ean borrow with respect to limited companies.
There is a provision under the Co-operative Societies Act by rules framed
by the Registrar of Co-operative Societies restricting the amount of borrow-
ing to eight times or ten timmey the amount of the share capital. There is
no such provision here because it is expected that with respect to private
joint stock companies the shareholders will always trv to avoid that and
their position will not make them borrow unnecessarily. But I would
sav. having regard to the long report that has been placed and the doubts
that were created, that it is necessary that some such restriction ought to
be placed, viz., eight times the subscribed share capital, not the authorised
share capital. and nny further increase of the borrowing power should be
made only upon an applieation to the Court and after its sanction. That
would remove any possible difficulty in the way of the progress to be
made by the Directors. The Court is there, and it would not be unreason-
-uble and refuse snnctioning the loan if it thinks that to be right. Then
there is another matter that has to be -provided for. We have the delega-
tion of powers to the Directors. Whenever delegation is thought to be
necessary, even in the minutest detail. it must be on the solo and entire
responsibility of the Director himself because, when a person takes up
shares in u company, he takes it on the eredit of the Director whosa
name appears there: he does not know anything about the ministerial’
officer and the directorate as a whole or the Directors jointly and severally
are the persons in whose hands the sole charge of the company is entrusted.
Under these circumstances, if they delegated any particular powers, even
with respect to those that are delegated under the Act, the entire respon-
aibility must still rest on the Directors regarding the true discharge of those

duties,

Sir, with respect to the shares held by shareholders, I would like to say
that there should be a maximum fixed with respect to the voting power
of a shareholder. T have known with respect to the insurance companies
of our Provinee that the shares are sometimes cornercd by two or three
individuals—some in their own names and some in the names of their
wives and children, who thus manage perpetually to continue to be on the
directorate, managing the entire affairs of the company. The shareholders
had to go to the Court and the Court refused any_help because, under the
articles of the association and the memoranda of the company, it was
not possible for w Court to interfere in the matter. [ would, thercfore,
say, that instead of making it a one man's affair, if really the minorities
should be protected and the individual shareholders interest is to be pro-
t.etctf;;i. then a limit to the voting power should be fixed in the Statute
itself.
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Then, &8 regards suditors, with respect to the management of co-opera-
tive societies, those societies where power is given to the directors to
appoint auditors, the auditors think they are obliged to those persons on
the directorate for their appointment and, therefore, the auditors do not
disclose all the necessary materinls generally to the shareholders and the
public with respect to the weakness or the slackness in the management.
The auditors look to the directors of the company as their masters and
thernselves us subordinates and they prepare a beautiful rt dressed up
here and there, they make one or two remurks here and there which re-
marks would not be counted as very serious drawbacks or as-casting any
aspersions on the management by the Directors. 1 would, thérefore, sug-
gest, that having regard to the serious manner in which the Legislature
and the Government of India want to interfere or protect the unwary
ghareholders from tuking part in these concerns, 1 suggest, that the auditors
should be appointed only by the Government so that, their independence
might be sccurcd. A fee might be collected from the several joint stock
companies, so that the auditors wnight draft an unbiassed report. That
is my suggestion with respect to the appointment of auditors.

A word about foreign companies. Foreign companies are allowed free-
ly to transact business in this country. Subject to the Government of
India Act and the restrictions imposed, much latitude need not be given
to all foreign compimies doing business. As it is if foreign companies which
are incorporated in foreign countrics want to do business under the exist-
ing Act, they must only report to the Registrar. Under the new modifi-
cation they have simply to get themselves registered; there are no such
wholesome provisions with respect to the working of the management re-’
garding foreign companies as are contained in the Aet and in the Bill
under review regarding indigenous compuanies. For the safety of the
Indian shareholders, I would suggest, that as regards these foreign com-
panies doing business in India, there should be a separate directorate in
Indiu if these foreign compsanies want to scll their shares here or if they
seek to do business here. The directorate must be composed of not less
than 75 per cent. Indians because the money is raised in India and, there-
fore, Indian intercsts have to be protected. 1 would insist upon a provi-
sion being made in the Act that before such foreign companies are recog-

nised, they should be asked to constitute an Indian directorate consisting
of Indians,

Then, with respcet to their powers to borrow, similar restrictions as I
have suggested with respect to other comnpanies must also be imposed upon
these foreign companies doing business here. As regards the certificate

©of commencement before they do business here, a similar certificate of
commencement must be issued.

Lastly, I would say that instead of clothing the Registrar of the Joint
Btock Companies with enormous powers as the report suggests, —similar
powers are exercised by the Board of Trade in England—the promoters of
the Bill would do well to bring into existence a Board of Control of Joint
Btock Companies on the lines of the Board of Trade in England, consist-
ing of men doing business so that from time to time they may bring their
-expert knowledge to bear upon the method of working of the company
instead of leaving it to the Joint Stock Registrar who is merely a Registrar
under the Act to register whatever document is placed Before him. The
Joint Btock Registrar may not have the time or the skill to enter into the
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details of the working of comrpanies and it is really a businessman who is
expected to watch whether & company is progressing well, or working
properly or whether the Directors behave in a proper manner looking to the
interests of the company or whether they behave in a fraudulent manner.
I would, therefore, say that a new Chapter should be included in the Act
constituting instead of a Registrar, a Board of Control of Joint Btock
Companies with power to deal with the several provisions or the several
duties which are now imposed upon the Registrar of Joint Stock Com-
panies. With these suggestions, I, support the motion.

The Honourable Sir Nripendra Sircar (Law Member): Sir, I do not
propose to reply to the various poinis which have been raised, because they
have got to be thrashed out in the Select Committee. But before you put
the question to the House, [ have got to get the permission of the House
to substitute the name of Pandit Sri Krishna Dutta Paliwal for the name
of Mr. Bhulabhai J. Desai in the list of Members to the Select Committee.
[ ean assure the House that no one deplores more than myself that we
are, for reasons not under our control, losing the benefit of Mr. Desai’s
assistance in the Select Committee.

Sardar Sant Singh (West Punjub: Sikh): In the list of members pro-
posed by the Honourable the Law Member, I do not find any non-official
Member from the Punjab. May I, therefore, suggest that the name of
Sardar Mangal Singh be added to the list ?

Dr., Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): How many men of your Party sre there in the Com-
* mittee ?

Sardar Sant 8ingh: Only one Member from our Party.

Dr. Ziauddin Ahmad: Therc is no Member from the United Provinces

on the Gonmnittee, and T would. therefore, suggest the name of Sir Muham-
mad Yakub.

The Honourable Sir Nripendra Sircar: If | take a Member from the
Punjab. then T will have to take n Memnber from the Central Provinces,
one from Assum, one from the United Provinces and so on. -1 do not
think different provinees have got different views or different interests in
regard to Company Law. 1f T aceept the request of my Honourable
friend, Sardar Sant Singh, T will be unable to risist similar requests from
other Honourable Members. Otherwise, T have no objection to the addition
of one single name.

Mr. President (The Honournble Sir Abdur Rahim): Has the Honour-
able Member the leave of the House to substitute the name of Pandit 8ri
Krishna Dutta Paliwal for the name of Mr. Bhulabhai JJ. Desai ?

Several Honourable Members: Yes. yes.

Ticave was granted by the House.

Sardar Bant Singh: May 1 know if Sardar Mangal S8ingh’s name is
included ?

el
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Mr, President (The Honourable Sir Abdur Rahim): The Honourabls
.the Law Member does not agree.

Sardar Bant Singh: No, Sir, he agrees.

The Honourable Sir Nripendra Sircar: If I am assured that no other
proposals for addition of other names will be made, then I have no objec-
tion to the inclusion of the nume of Sardar Mangal Singh. I agree to
Sardar Mangal Singh alonc. N

Mr. Muhammad Nauman (Paina and Chota Nagpur cum Orissa:
Muhammadan): I suggest the inclusion of the name of Mr. K. I.. Gauba.

Dr, Ziauddin Ahmad: T suggest that Sir Muhammad Yakub’s name be
included.

Mr. President (The Honownble Sir Abdur Rahim): No further names
.can be included.

The question is:

“That the Bill further to amend the Tndian Companies Act, 1813, for certain
purposes, be referred to a Select Committee, consisting of Pandit Sri Krishna Dutta
Paliwal, Mr. 8. Batyamurti, Mr. Anugrak Narayan Sinha, Psndit Govind Ballabh Pant,
Mr. Bami Vencatachelam Chetty, Sir Cowasji Jehangir, Mr. Abdul Matin Chaudhury.
Mr. Akhil Chendra Datta, Sir Leslie Hudson, Mr. Mathuradas Vissanji, Babu Baijnath
Bajoria, the Honourable Sir Muhammad Zafrullah Khan, Diwan Bahadur R. V.
Krishna Ayyar, 8ir H. P. Mody, Mr. L. (. Buss and the Mover, and that the
number of members whose presence shall he necessary to constitute a meeting of the

+ Committes shall be five.”

The motion was adopted.

THE INDIAN TARTFF (AMENDMENT) BILL.

The Honourable Bir Muhammad Zafrullah Khan (Member for Com-
moeree and Railwavs): Sir, T beg to move:

*“That the Bill further to amend the Indian Tarifi Act, 1034, for certain purposes
- {rogarding staple fibre, etc.). be taken into consideration.’

8ir, T do not propose to make any lengthy speech at this stage. T
shall make a very few ohservations in explanation of the various changes
proposed in the Bill. The Bill 1ncm-pnrates four additional measures for
the assistance of the textile industry in India. Three of these. namely,
those relating to spun silk yarn, fents and knitted apparel, are merelv
modifieations of the scheme which was set up by the Act of 1984 for the
protection of the cotton textile and sericultural industries. The fourth,
that relating to staple fibre. iz designed to place the Tndian industry in
a position to take advantage of a recent development in the rayon or arti-
ficial silk industry. Let me deal with these in order.



THE INDIAN TARIFF (AMENDMENT) BILL. 4197

Clause 2, sub-head (a) of the Bill seeks to make -staple fibre which is
it present assossabie at 25 per cent. ad reivien. under item 46 (4) of the
Import Tariff Schedule, hable to duty at a standard rate of 15 per cent.
id valorem or one snna per lb., whichever is higher and a preferential
‘ate of five per cent ad valorem or half anna per lb., whichever is higher
In paragraph 87 of its report the Tariff Board, which investigated the
claim of the woollen textile industry to protection, made the recommenda-
tion that staple fibre be admitted into India at a concessional rate of duty.#
This recommendation was ostensibly in the interests of the woollen in-
dustry, but from separate representations which have been received by
the Government of India, it would appear that the concession would be
even more valuable in the interests of the cotton textile industry. Tho
Tariff Board' has not stated, at any length, the reasons which have led to
its rccommendation, and 1 may, therefore, be permitted to set out in
slightly grenter detnil the nature of staple fibre and the advantages which
are likely to acerue from its concessional treatment.

Staple fibre, which is known as ‘Fibro’ in the United Kingdom and
‘Fioceo” in Italy, is a recent development of the artificial silk industry.
1t is derived in the sume way as artificial silk from wood pulp or raw
cotton, but instend of being produced in a continuous filament, it is ejected
fron spinning jets in lengths corresponding to cotton or wool fibres and in
the mass resembles what we know in Indin us “‘kapok’ or tree cotton. Tt
-8 eapuble of being spun in the same way as long staple cotton, either alone
or in combination with cotton or wool. This is a very important develop-
ment in textile practice. Its importance may be gauged from the fact
thut Messrs. Courtaulds, the leading rayon artificial silk manufacturers in
the United Kingdom, have under construction a plant designed to produce
20 million pounds of staple fibre n ycar. In Italy speciel attention is being
paid to Jhe 'Fioceo’ production and in the present emergency it is being
largely used in replacement of raw cotton. Japen also is in the field and
stuple fibre yuarn of Japanese origin is on offer in India at attractive prices.

Outside of India the use of staple fibre has passed the experimental
stage. Within India certain weaving mills have carried out extensive ex-
periments on a commercial scale and an examination of samples of cloth
woven in Indin shows that most attractive materials can be produced. The
fact, however. that this raw material has to pay a duty of 25 per cent.
-ad valorem i a serious obstnele in the suceessful marketing of the new
type of manufacture.

An obvious objection to the concessional treatment of staple fibre is
that its increasing use would be detrimental to the use of Indian cotton
and the interests of the Indian cotton grower. This is a matter which
has received the consideration of the Imperial Council of Agricultural Re-
‘search und the Government of India are advised that the fibre does mnot
compete directly with any cotton which can be grown in India. Indirect
competition is difficult to gauge, but it is believed to be limited to Egyptian
-cotton and to mercerised yarn. The Indian Central Cotton Committee and
the recently constituted Bureau of Tndustrial Intelligence and Research
have realised the importance of staple fibre to the textile world and are
-at present investigating the possibilities of manufacturing staple fibre from
-cotton in India ro as to provide an additional take og for short staple
cotton and for the waste cotton of the mills.

In these circumstances, the Government of India consider that it is a
wise measure, pending the production of staple flore on & commercial
seale within India itself, to encourage the development by the Indian mills
of the technique of spinning and weaving this new material.



4198 LEGISLATIVE ASSEMELY. [18r# Arwin 1936.

[Sir Mubammad Zafrullah Khan.]

Tt will be noticed that it is proposed to impose both a standard and a
preferential rate of duty. This proposal rests on the obligation which still
exists by virtue of Article 11, read with Schedule G, of the Ottawa Trade
Agreement.  Under this Article and Schedule imports from the United
Kingdom of artificial silk manufactures, other than yarn, piece-goods and.
thread for sewing, ure entilled to u preference of ten per cent.

The level of the preferential duty hus been fixed so that it may corres-
pond reasonably closely to the import duty now leviablg on long staple
cotton, which, at the rate of 4 auna per pound, correspends reasonnEly
closely to 5 per cent. ad valorsin. ¥rom the information st present avail-
able it appears that the c¢.i.f. landed price of United Kingdom ‘Fibro' is
about 11 annas per 1b., and that quotations for the ltalian and the Japanese
product run from 8 to 7 annas per lb. It will be seen, therefore, that the
alternative mminunu specifie duties correspond  fairly  closely to tha ad
valorem duties prcposed.

The effeet of elause 2 (b) is to raise the duty on spun silk yarn, which
is at present 25 per cent. ad valoream, 1o the rwme rate as raw silk  and
ordinury silk yarn. Spun silk yarn is a yarn manufactured from waste
silk, and though the Tariff Board which investigated the conditions of the
gericultural industry in 1983 recommended that the sume duty should apply
to spun silk yarn as to raw silk, the Government of India were of opinion
that so inferior a yurn was not really in eflective competition with Indian
raw sillk or yarn produced therefrom. The statistics of the past few years
have, however, demonstrated that the competition of spun silk yarn was
underestimated. The total imports of silk yarn, including spun silk yurn,
have risen from 1,822,000 lbs. for the 11 months April to February, 1988-
84 to 3,271,000 lbs. for the same period in 1985-86. The most importaht
contribution to this incresse is that of Japan, the imports from’ which
country, cousisting almost entirely of spun silk yarn, have risen {ronr
698,000 1bs. in 1983-84 to 2,101,000 1bs. in 1985-36. Thesc figures appear
to the Government of Indin to be eloquent testinony of the faet that the:
competition from spun silk yarn has been underestimated and that imports
of spun silk yarn are in effect making headway at the expense of raw
silk and pure silk yarn. whether of indigenous or foreign origin. As regards
the appropriateness of applying the same duties to spun silk yarn as to
raw silk und pure silk yarn, it may be pointed out that prior to the Textile
Protection Bill of 1984, when the duty on both raw silk and spun silk
yarn was 256 per cent, od valorem, vuw silk from Japan was valued at
about Ra. 2-9-0 per b, and spun silk yarn just higher. The two, therefore,
paid approximately the same duty. Spun silk yarn now enjoys an advantage
of 14 annas per 1b. and while Japanese raw silk prices have been main-
tained, spun silk yarn has fallen to Rs. 2-4-4 per lb. and the difference in
the selling price between the two is now about 19 annas per lb. It is
believed, therefore, that the proposed addition to the duty of 14 annas per
Ib. will practicslly restore the relative competitive conditions of two years.
ago.

It may be mentioned in passing that the amendment proposed by
clauge 2 sub-head (c) is merely consequential to the removal of spun sili: e
yarn from item 47 (1) of the Tariff Schedule.

Clause 2 sub-head (d) deals with a matter which has attracted very

considerable attention in the past year. Fents are odd lengths: of cloth,
uanally defective in some particular, such as weave or dyeing, which hdve
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been rejected for the purposes of the genuine piece-goods trude. The
business of the fents merchant is to collect such rejects from the cloth
mills and to make them up for marketing in miscellaneously assorted bales
which are scld on weight basis. There are no precise limits to the length
of s fent, but for the purposes of the Indian tariff the maximum length
of a piece of cotton cloth which could qualify as a fent and thus ercape
protective duties imposed by the Textile Protection Act of 1980 was fixed
at 9 yards. '

Prior to the 1934 Textile Protection Act, cotton fents of less than
yards in length were assesscd ot 25 per cent. ad valorem, while artificial
silk and other fents were assessed at the rates appropriate to ordinary
-piece-goods of the same kind. In 1934, when the terms of the Textile
Protection Bill were under consideration, a strong representation was made
by the fent dealers in India on behalf of their customers who constitute the
poorer clusses and it was decided, in the interests of these classes who were
believed to be the main purchasers of fents, to extend the concessional
rates to fents of all descriptions, Accordingly under item 49 (1) of the
Tariff Schedule, fents, whether of cotton or other materials, were made
assessable at a standard rate of 85 per cent ad valorem or a preferential
rate of 25 per cent. ad valorem, according to their origin. At the same
time, the maximum length of a fent quali%ying for concessipnal treatment
was reduced from 9 to 4 yards. Tt is interesting to consider what changes
have taken place in the nature and direction of the fent import trade
since the new duties came into operation on the 1st of May 1934. Iet us
first take cotton fents. In 1982, of a total import of 32 million yards,
11 millions came from the United Kingdom, 19 nillions from the United
Btates of America and just over 1 million from Japan. In 1934-85 the
United Kingdom figure had fallen to just over seven millions, that of the

~ United Btates to 5} millions, while Japan had contributed more than 23
million yards. The sume tendency is apparent in the present year. Let
us now consider fents other than cotton,—being mainly artificial silk.
Prior to 1934-35 sueh imports were of very small dimensions compared
with imports of cotton fents. Tn 1934-85 imports from Japan rose sudden-
ly from negligible dimensions to 184 million yards and for the 11 months
April to February 1935-36 they are just short of 16 million yards.

It is interesting to consider what are the reasons for these very remurk-
able increares in the imports from Japan. So far as cotton fents are con-
cerned, it will be remembered that by the Indo-Japanese Agreement of
1934, imports of cotton piece-goods from Japan into India were restricted
to a maximum of 400 million yards. Fents under 4 yards in length were,
however, excluded from the so-called quota. There has thus been a two-
fold stimulue to the importation of cotton fents from Japan—(1) that thev
paid 85 per cent. duty as fents as against the 50 per cent. leviable on true
piece-goods and (2) that they were not included in the Japanese export
quotn. There is very good reason to believe that these facts encouraged
the growth of a trade in spurious fents, that is to say, ordinary piece-goods
were cut up into short lengths and were sought to be .passed through the
Customs Houses as genuine fents. I may take this opportunity of stuting
that there is no reason to believe that the Japanese authorities have sought
to avoid their obligations under the Trade Agreement by encouraging this
trade. Such information as is available to Government is to the effect that
!J?Pit:iaidé is the creation of Indian exporters in Japan and Indian importers
in Indis. . . : .
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It may be argued that it is possible by strict customs examination to
prevent any evasion either of our tariff or of the terms of the Indo-Japanese
Trade Agreement. I admit that it is possible to do so, but the exercise
of effective control by the Customs authorities is only possible with an ex-
penditure of enormous labour in the Customs Houses and would be attended
by equally great trouble and deluy to the importers, involving us it would
the opening out and detailed examination of every bale of fents imported.
The Government of Indin are, therefore, of opinion that in the interests
of (8) the revenue, (b) the scheme devised for the protection of the cotton
textile industry, and (¢) even of the genuine fents importer Rimself, the
duty on fents of non-British munufacture should be raised froam 35 per
ceat. to 50 per cent.—the ad valorent rate now applicable to genuine cotton
piece-goods. It is believed that this enhancement of duty will remove the
inducement for the manufacture of spurious fents.

In the case of artificial silk fents, there is also good reason to believe
that a spurious trude has been created.  The inducement towards such
o trade lies in the fact that artificial silk piece-gooas ure subject to a
mihimum specific duty of four annas per square yard, which represents
In inoat cases a very high ad valerem incidence.  Artificial silk fents, on
the other hand, are assessed at the comparatively liw rate of 85 per cent.
ad valorem. In the opimon 3f the Government of India it would have
baen of little avail merely te raize the duly tc 50 per cent. ad valorem.
At the same time, it would have been administrative!y impossible to
spply to sll artificial silk fents the minimwumn speeific  duty since  this
would have involved the opening of every bale and  the  mensuremient  of
each individuul piece contained therein. For this reason the (iovernment
of India have proposed the reduction of the permissible length to 9%
yards. It is admitted by the fent trnde that 50 to 60 per cent. of im-
ported fents ure from 1} to 24 yards in length and that these are the
goods which are bought by the poor consumer. On these shorter lengths
there will be an increase of duty from 85 per c¢ant. to 50 per eant., while
in the case of the garment lengths of three to four yards, thc ordinary
fubric rates, namely 50 per eent. ad valorem ¢r four annas  per fquare
yard, will be applicable. Tt is the importation of the latter whieh is the
real danger to our protective scheme, and Government are of opinion
that, when the new rates of dutv are made applicable, this trade will

shrink to negligible proportions.

(llause (2), sub-head (e), seeks to extend to all cotton knitted npprrel
the moasure of protection now enjoyed by cotton \uitted indervests sand
rocks and stockings only. The Cotton Textile Turif Board of 1032 had
recommended specific duties on these two articles based on quantity,
hut it was finally decided that a specific duty based on weight would be
more equitable. In the Textile Protection Bill of 1084 there was, there-
‘ore proposed a duty of twelve annas per pound on cotton knitted under-
vests and socks and stockings. This proposal wns accepted in Select
(oinmittee and by the Legislature, but even then there was a strong de-
mand from the Indian manufacturer that protection to the hosiery industry
should be made much wider in its scope. The Government of Tndia,
however, in view of the specific recommendations of the Tariff Board and
in view of their own information that by far the greatest volume of
Indinn protection—over 90 per cent. it is snid—consisted of undervests
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-and socks and stockings, were not prepared to include other urticles with-
in the scope of the duties. Since 1984 there has come about a very sig-
nificant chunge both in the nature of the cotton knitted goods imported
into Indin and in the nature of the products of the Tndian industry.
Whereas, formerly, both imports and indigenous production consisted
mainly of undervests and socks and stockings, in the pust {wo yoars the
dictates of fashion have called into existence an enormous demand for
other garments, such as sports shirts and fancy pattern curdigans, pull-
overs and coats. At the same time, the hosiery mmnnufacturers put for-
‘ward the claim that imports of such articles were a deliberate evasion of
the protective duties. It is true that to some small extent attempts at
-evasion werc made b}:}e import of ordinary undervests thinly disguised
o8 sports shirts and cardigans. But apart from this there has grown up
0 genuine demsand for sports shirts, cardigans and the like, and with it .
a genuine import trade and loeal manufacture to meel this demand.
This is the real justification for the present proposnl. Had it in fact been
the case that at the time when the Tariff Board reported and the pro-
teetive duties were imposed that the nature of the Indian demand and
the capacity of the Tndinn industry to meet it were what they are now,

there can be little doubt that the scope of the protective duties would’
have beqn a8 wide a8 we now propose to muke them. B8ince 1984, the
local manufacturers have been pressing upon us the necessity for bringing
other articles within the protective scheme and from the samples which
have from time to time heen produced. it has bhecome npparent thot the
Indian industry is equipped to produce hosiery articles ecmparable with
the imports from Jupan in everything but price. The cage for extending
proteetion has been greatlv reinforced hv the recommeriiation contained
. paragraph 133 of the Tuariff Board Report on the woollen indusiry. The

following tuble will show how effective have heen the existing prctectiva
duties and how far they have encouraged the iwmport of hosiery articles

not subject to the protcctive duty; the figures ure extremely interesting:

with regard to rocks and stockings. the position is this. Tn 1080-81, the
vinlue of the imports from Jupan of these urticles wus Rs. 5.98 Inkhs; in

193132, it fell to Rs. 884 lnkhs: in 1932-38, it. rose to Re. R1R lnkhs:

it was maintained at Rs. 8°21 lakhs in 1983-34, and in 1984-85, it was

Re. 9°02 Inkhs. The figures for underwear are:

Ra. 70 lakhs in 1980-31,
Rs. 87 lakhe in 1931-82,
Rs. 51 lakhs in 1982-88,
Rs. 61 lakhs in 1088-84.
Rs. 2875 lakhs in 10934-35.

With regard to other articles which were not subject to this duty, the
figures are: '

Rs.
1080-81 ves 49,000
1931-32 e 76,000
1982-88 1,76,000
1983-94 vee cea 3.47,000
1934.35 - v 15.74,000

c2
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From these figures it will be seen that the import of socks and stock--
ings has not been seriously affected. The decrease in the, imports of
underwear is, of course, substantial, but that is a necessary corollary of’
an effective pmtectwe duty. The sudden and very pronounced increase
in other hosiery articles is ample evidence of the necessity for extended
gl:f»ectrllnn to ennble the Indinn industry 1o meet the extended Indinn

man

1t may be pointed out that we have extended rprotection to cover:
manufacturers of garments made from interlocking materisl. ¥rom
samples of such garments which have beun seen by us, it is evident that
though they would not technically come under the definition df knitted
apparel, they are in point of price, weight, appearance und general com-
petitive value, serious competitors with, and adequate substitutes for,.
ordinary knitted apparel.

With these words, Bir, 1 move. .

Pandit Nilakantha Das (Orissa Division: Non-Muirammadan): On &
point of information, Bir. Is the present rate of duty for staple fibre,
imported from England, 25 per cent., or according to {he Ottawa Agree-
ment 15 per cent.?

The Honourable 8ir Muhammad Zafrullah Khan: At present it 18 in
an omnibus category. There is only one rate of duty.

Mr. President (The Honourable Sir Abdur Rahim). Motion roved:

“That the Bill further to amend the Indian Tariff Act, 1834, for certain purposcs.
(regarding staple filre, etc.), be tauken intn consideration.”

There are several amendments in the name of Honourable Membhers:
that the Bill be referred to a Select Committee. Mr. B. Tws.

Mr. B. Das (Orissae Division: Non-Muhammadani: Sir, T Leg to move:

““That the Bill he referred to a Select Committee, consisting of the Honourah'le-
the Law Member, the Honourable Sir Muhammad Zafrullah Khn!h Mr. H. Dow,
8ir H. P. Mody, Mr. N. M. Joshi, Mr. Mathuradas Vissanji, Mr. J. Ramsay Scott,
Bardar Sant Bmgll Mr. Amarendra Nath Chattopadhyava, Dr. Ziauddin Ahmad,
Mr. H. A, Sathar H. Essak Sait, Pandit Govind Ballabh Pant, Pandit Nilakantha
Das, Mr. M. Ananthasayanam Avyangar and the Mover, with instructions to report,
and that the number of memhers whose presence shall he necessary to constitute
meeting of the Committee shall be five.”

Sir, T am giving no date hecause the date will have to be fixed later
oo by the House,

The Honourable Sir Muhammad Zafrullah Khan: With irstructicns’
to report when? The original amendmeant left the date blank. = ither
the Honourable Member should take it out altogether or fix a date.

Mr. B. Das: I have taken it out altogether.

Mr. President (The Honourable Sir Abdur Rahim): The (‘h-m- te kes
it that the worde '‘on the April, 1988’’ arc taken out.
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Mr. B. Das: Yes, Bir. When 1 read the Bill which was intruduced
Dy the Honournble the Commerce Member, I thought that Government
were handling this problem from the wrong angtz snd the repori of the
Tarif Board on the woollen textile industry nlas from the wrong sngla
I never knew that the staple fibre industry had become so very immport-
ant to the Indian cotton textile industry. This report of the Tariff Board
‘on the Woollen Textiles mentions that only 42,600 pounds of staple fibre
is imported into India and the Honourable the Commerce Member just
now said that the department of research in the Imperial Agricultural
~Council ‘of Regearch is experimenting whether such « fibre ean be manu-
factured in India and thal the millowners ure also irying to utilise it ?,
producing certain goods eventually to compete with tho handloom indus-
try. T find from the Government communiqué issued in the Gazette—
it was o Resolution on the Woollen Textile Industry Report en 21st Jan-
uary, 1936, that the Government had not come to any decision on the
‘uain recommendations of that report, (xeept that they gave o -grunt of
five lukhs, as announced in the budget speech of the Honourable the
Finance Member, to help the rescarch in the woollen handloom weaving
industries, that is, to help the manufscture of blankats, carpets, snd
pashminn and other hand-woven woollen goods; bhut, in parsgraph 6 it
says, in regard to the woollen industry, that the Government of India do
mnot propose to take any decision pending the rconsideration of u further
report from the Tariff Board; and then it saya ‘‘the recommendaticne.
particulnrly, in respect of the cotton hosiery and etaple fibre, are not ger-
mane to the main inquiry: they will be the subjeet of separate consider-
qition and the conelusion of the Government of India  thereon will be
announced in due course’; and the conclusion is ineorporated in this
Bill. Tt has been my experience that whenever a porticular measure is
referred to the Tariff Board, the Government gel hold of the wrong end
of the stick and only introduca measures on very minor items. Why is
it that the woollen mille in Cawnpore did not submit their evidence be-
fore the Tariff Board? Are they not an allied industry with ihe cotton
textile mill industry? Are they not enjoying the benefit in the protee-
tion that has been given to the cotlon industry? Tlow is it that they
evaded and repudiated the mandate of the Government of India and
did not submit their «xidence? T was never a svinputhiser of the view
point which my Honourable friend. Mr. N. M. Joshi, «flten brings for-
ward on the floor of this House. T find that bit by bit the industries
that receive protection repndiate their obligations not only 1o the con-
sumers and to the country at lurge, bul evin to the Govermment, and
they go to such an extent as not to give evidener. We had ancther in-
stance before: a certain British firm did not give evidencc before the
Tariff Board in the mntter of the steel industry; but here the woollen
‘industry wants protection and yet becaure this purticular firm, living a8
‘it does live on the huge Government orders which it receives from the
Indian Stores Department and the Army Department, does not think it
needs protection—probably because it thinks rival firms inay spring into
-existence and that the monopoly it now receives from the (overnment
of India in the Indian Stores Department and the Army Department
may vanish—otherwise there is no other resson why that firm should
not give evidence; and yet here the Government view it from the wrong
sngle and bring forward a Bill to protect the steple fibre industry if it
develops, and the hosierv industry, as has been recommended- by this
garticular report. My own view is that the staple fibre industry hoe noé



4204 LEGISIATIVE ASSEMBLY. (181 Arnu, 1936.

|Mr. B. Dus.]

‘come to that condition -at present when it should be protected: it may
be that after ten years we will find that the Agriculturnl Reseurch De-
psrtment has failed to produce u formula vy which the millowners wilk
be able to manufacture staple. tibre in India.

As regurds the large import of fents, to which the Honouruble the
Commerce Member alluded, of course, 1 know thut the Indian mill in-
dustry have protested strongly; but the proposition, a3 has been Lrcvght
forward in the Bill, will not help the mill industry unless Goyernment
decide to reduce the length of fents to two yards size; it will still come
from Japan; but, somehow, Government intheir supreme intelligence
have kept 2} yards for artificial silk pieces—why is it not the wume for
cotton pieces? Four yard pieces can be used as dhotis and various.
articles of wearing apparel eun be munufactured from them, snd that is
& hapdicap. T do not want to tread on the preserve of my friend, Sir
Homi Mody: when he rises he will substantinte the position of the mill
industry better than I can. I am only an outsider; but I think if the
Government wants really to give protection to the cotton 1nill industry
they should take away this four yards und make it two vards: thercby
these small pieces that will come will prove useliss—-they will he useful
for wearing apparel only for children: hut if it is kept at four vards, {hen
the cotton mill industry will suffer as it hus been suffering.

Then the Honourable the Commerec Member made a speech about
the cotton hosiery; but he did not connect np how the recommendation
came out of this report. Of course, this Turiff Board ex-wnined the
hosiery industry and pointed out that there were 73 power factories im
the hosiery industry, and 263 non-power factorics: urfortunately, in
1927, T wae the one Member who protested strongly that there should
not be «a duty on the cotton yarn.  Since then, in every textile protection
Bill, some of us have heen protesting that the h.ndloom weaverr  and
the hosiery industry are being killed by the duty on the cotion  yarns.
This examination of protection to hosiery industry  from  the wrong angle
is not correct. Why not abolish the duty on the hesiery  mnchines?
That will bring some relief to them. Again, why not nllow them to buy
yarn, foreign yurn at a price minus the customs duty? The other day,
the Commerce Member or the Member for Tndusirics and T.abour de-
clated that it is necessary for the existence of the stecl industry in India
that pig iron should be sold cheaper abroad than in Indin. 1t is neces-
sary for the Indian hemdloom weaving industry over which my Honour-
able friend, Bir Frank Noyce, takes such keen and abiding interest, that
they should not pay high prices for eotton yarn; und, therefore, the
hosiery industry will not be protected: my own viaw is. studying the
market as I do, the hosiery industry uses lots of Japanese merino and
artificinl silk.

80, my object in referring this to the Selecet Committee is this: leb
tha Select Committee examine all aspects. Whether the Assembly and
the Government should give protection to ccttage industries like the:
handloom weaving industry or the hosiery industry cr whether they still
want to protect one big industry, the Bombay and Ahmedabad mill in-
dustry, and thereafter, it anything is left over. the poor cottage industry,
the hapdldtom weavers and the hosiery industry will live as poor relations.
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and whatever crumbs are left by my Honourable friend, Hir Homi Mody,
they will enjoy the benefit thereof. With these words, I move my
- motion.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member does not say by which date the Report shall be made. The
effect of that would be that the Committee cannot report sooner than
three months fromn the date of the first publication. Is that his object?

Mr. B. Das: It is for the House to decide.

Mr. President (The Honourable Sir Abdur Rahim): tihe Chair does not.-
know whether the Honourable Member desires tiat i{he Report shall be
made by a particular date.

Mr. B. Das: No, Sir.

8ir H. P. Mody (Bombay Millowners" Associntion: Indian Coramerce):
That was the understanding.

Mr. President (The Honourable Sir Abdur Rahim): The Chair rimply
wants to know if the Honournble Member desires that the Report shall be
made by a particular date, otherwise the Chair will put the motion as it is.

' Bir H. P. Mody: Am I to understand, Sir, that it is not purt of the
motion that the Report should be submitted by Monday? T thought
that was the understunding. Is this an ordinary motion for Select Com-

mittee ?

8ir Oowasji Jehangir (Bombay City: Non-Muhummadun Urban!). What
is the amendment ? Ts there n date for the Report or notl?

Mr. A. H. Lloyd (Government of India: Nominnted Ofiiciul): Three
months.

Mr. President (I'he Honoursble Bir Abdur Khshim): When no parti-
cular date is mentioned, it is three months.

Mr. 8. Satyamurti: The Belect Committee can report hy Mouday, if
it chooses.

. Mr. President (The Honoursble Sir Abdur Rahim): Not wooner {ban
three months. If Honourable Members will liock at the Standing Order
41, they will sce that it is stated that:

“Bugh Report shall be made not sooncr than three months from the date. of the
first publication of the Bill in the Gazette, unleas the Assembly orders the Report
0 be made mooner.”

‘Mr. B. Das: Then, T would suggest that the Report be made hy
Tuerday the 21st.
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Mr. President (The Honoursble Sir Abdur Rahim): --Amendment
yuoved :

““That the Bill be referred to a Belect Committee, consisting of the Honourable
the Law Membher, the Honourable Sir Muhammad Zafrullah Khan, Mr. H. Dow,
8ir H. P. Mody, Mr. N. M. Joshi, Mr. Mathuradas Vissanji, Mr. J. Ramsay . Boott,
Sardar Sant Bingh, Mr. Amarendra Nath Chattopadhy&ya, Dr. Ziauddin Ahmul
Mr, H. ‘A. Sathar H. Essak Bait, Pandit Govind Ballabh Pant, Pandit Ni
Dar; Mr. M. Ananthasayanam Ay-ymgar and the Mover, with instructions to re

tiy. the 21at of April, 1836, and the number of members whose presence sh.nll be necessary
to constitute a meeting of the Committee shall be five.”

Mr. H. A, Sathar H. Essak Sait (West Const and \fllgms * Muham-
muadnn): Bir, T rise to support the amendment. Ever since this Bili has
heen introduced into the Assembly we have been inundated with ' repre-
+entntions and telegrams protesting against one or other provision of the
Bill. The Statement of Objects and Reasons does not muke it clear
what the changes in duty provided in the Bill are upvcted to aehleve
Trotection of whose interest against whom?

Sir, T believe in protecting our industry against unf'm' competltlon and
«lymping from foreign countries. At the same time 1 aLronglv feel  that
one cannot be too eareful in this matler of protection, for, in every case,
it is the consrumer who hax to pay for this protection, and we in this
House have fo scrutinise ¢very measure very carefully to see that nothing
is done in tho name of protection which is not wholly and strictly ir. the
inferert and for the advancement of indigenous industry.

(A thus stnge, some Honournble Members whispered something into
the ears of the Honourable Member, and there was some interruption.) *

Sir, 1 have had occasion to study the facts and figures with regard to
the imports of fents into India. Frankly, I am not satisfied that a case
by been mnde out for inerensing the duty on the import of this article.
In view of the minute definition of fents laid down by the Centrnl Board
of Nevenue, for the guiduinee of customs Houses all over the country
and n view of the claborate arranpements for the examination of hales
of Fents at the Indian ports. where these bales have to be opened and
oxamined by n host of officials, who are retamed for this specific purpose,
1 eannot understand how the Government can come before us and say
that npurinus fents are imported into thig country in such large quantities
that an increase in import duty is called for. I certainly am not one of
thie eredulous people who are prepared to believe such wild stories. Who
in hiz right senses will desire to damage his perfect goods, which any
dav would feteh from 30 per cent to 40 per cent more in the market
:ﬁllll[)]v for the suke of saving 15 per cent. duty? Nor.do the figurea- for
the import of fents justify to my mind any increase in the duty,"
apite of what the Henourable the Commerce Member has said. The
imports for last vear into Bombay were valued at about 88 lakhs. while the
same for 1927.28 stood at slightly over Rs. 87 lakhs. Thie proves
that there hns. so far, been no alarming increase in the import of this
article to justify the rushing through of this Bill. In fact, we are very
much short of the figure reached in 1927-28. Then the Rill before us
hdt anlv increases the duty but shortens the permissible length of fente

4 vds, to 2] yds. We have to examine this part of the question
wr\ cloaelv For we have to remember that we are now dealing.with

small pieces of cloth, defective and rejections, used by the, poomst- cttho
poor in our country.
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* (At this stage, some Honourable Members asked the Honourable
Member to cut short his speech.)

Bir, the question of the permissible maximum length of fente was
‘reduced from 9 varde to 4 yurds sc late as the year 1934, and what is
:the reason for interfering in this matter so soon? I do not think thaé
there has been a replv fo this question. This frequent interference in
trade matters does a lot of harm to those engaged in the trade. I under-
sfand, that the maximum permissible length of fents was reduced im
1934 as a measurc of compromise after prolonged discussions between the
importers and the Government—the importers agreeing to accept the
‘reduction in length and the Government agreeing to give up their prg-
posal to raise the dutv to 50 per cent. What is the reason for interfer-
ing again in this matter so soon?

Sir Oowasji Jehangir: You can dircuss all these pointe in thﬁ Select
"Commlttee You better cut shorl rour speech.

Mr, H. A, Sathar H. Essak 8ait: Iu that case, 1 shall cut short mv
specch. [ only wish to impress upon the House the necessity of examin-
‘ing this Bill very closely, becuuse I feel that this measure of protection
affects the interests of the poor people of India. 8ir, I would like lo
call the attention of the House to one matter which, I believe, is rather
‘importunt, and it is this. Ts it only the very laudable purpose of helping
indigenous industries that has prompted the Government to bring forward

4 this Bill? Tt is unfortunate that everyv mesnsure introduced in this House
for the nvowed purpose of proteciing our toitering industrier, has carried
with it some measure of Imperial Preference, and T want the House to -
be very careful about it. British fents, according to this Bill, are to be
given preference of 25 per cent. May I ask, Bir, why thia free gift ia
made to England al the oxpense  of the poorest of the poor in this
country? Tt wns onlyv the other day thut we decided to give notice of
terminating the Ottawa Pact which gave Britain a preference of ten per
wcent. only on her fenis imported into this country.

I shall not proceed further at this stage, as I um asked to finish. As
1 said at the beginning this. measure will have to be carefully examined
in the Select Committee, and I, therefore, support the motion for the
Belect Committee.

‘Mr., M. B. Aney (Berar Lepresentative): If there is a motion for
reference to a Beleet Committee and Members are pressing
their views. Because of some understanding which other
Memhers do not know speakers are not allowed to speak. We are unable
to understand because the speeches are interrupted. It is absurd that
Honourable Members rhould not be allowed to have their full say.

lru

.. The Honourable Sir Muhammad Zafrullsh Khan: Sir, T should have
‘imagined that the  Bill was of such a simple character, as it dealt with
such a srhall number of mattern that it should have been porsible to
ecnsider it and debate it in the full House. But if there is a desire,
‘in different sections of the House, that thev wish to examine it in Com-
+mittee, T shall not stand in their way,: though, having regard to the
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time table T am bound to point out to the House that under the limits-
tions which have been put forward, the only time for considering this-
matter in° Select Committee would be tomorrow morning. [ um prepared
to sit at a reasonably early hour to commence considerastion of this
matter in Select Committee, but it will be difficult for Government
Members to sit during the afternoon tomorrow. I hope, therefore, that
a full morning will be considered sufficient for discussing this matter in
Committee. T um not binding the Committee to any such time- table,
I am merely explsining the position. But, as I have said, if it is" the
general desire that the matter should be examined in Committee before
it is discussed in the whole House I shull not stand in the way. I
cannot at this stage commit myself us to what may be the subsequent

course with regard to this Bill. That woull depend on what happens in
Select Committee

Mr. 3. Satyamurti (Madras City: Non-Muhammadan Urban): May 1
say & word? T would point out that it is not so simple as my Honour-
able friend wants to make out. Within n few days of the Ottawa
debate and vote, n whole scheme of Imperinl Preference is being sought
to be thrust upon us. Tt is not as if mere protection is sought to be-
given, but a whole scheme of Imperia! Preference is rought to be intro-
duced. That is why we want that this matter should be examined by =
Select Committee. As regards staple fibre, they are for the first time
introducing Imperial Preference. Till now, there is only a revenue duty
of 26 per cent; but, today. thev have for the first time introduced a
15 per cent duty on non-British and n five per cent. duty on British
goods. Similarly, throughout the whole scheme of the Bill; and [
think the House must protect the consumer and the people of this country
against any unholy alliance of capitalists interested here and in England
to have the best of both th¢ woarlds. T agree that our industrics should
have protection, but not by menns of thiz unholy allinnce. T hope the

Select Committee will not he hustled and the House will not he hustled
in this matter.

Mr. President (The Honourable Sir Abdur Rahim): The questicn ir.

‘““That the Bill be referred to a Select Committee, consisting of the Honourable-
the Law Member, the Honourable Sir Muhammad Zafrullah Khan, Mr. H. Dow,
Bir H. P. Mody, Mr. N. M. Joshi Mr. Mathuradas Vissanji, Mr. J. Ramsay Scott,
Bardar Sant Singh, Mr. Amarendra Nath Chattopadhysya, Dr. Ziauddin Ahmad,
Mr. H. A. Bathar H. Efsak Sait, Pandit Govind Ballabh Punt, Pandit Nilakantha
Das, Mr. M. Ananthasayanam Ayyangar "

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): [ withdraw, Bir, and T suggest
Prof. N. G. Ranga in my place. :

Mr, President (The Honourable 8ir Abdur Rahim): If the House
agrees. Is it the pleasure of the House that the name of Prof. N. G.
Ranga should be substituted for that of Mr. M. Ananthasayanam
Ayyangar? ' ' :

(The Assembly agreed.)
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fhe Chair will read the names onee aguin:

*The Honourable the Law Member, the Honourable Sir Muhammad Zafrullah-
Khan, Mr. H. Dow, Sir H. P. Mody, Mr, N. M. Joshi, Mr. Mathuradas Vissanji,
Mr. J. Rameay Scott, Bardar Sant Singh, Mr. Amarendra Nath Cllluogadhyl_\fl, Dr..
Ziauddin Ahmad, Mr. H. A. Bathar H. Eesak BSait, Pandit Govind Ballabh Pant,
Pandit Nilakanths Dsa, Prof. N. G. Rangs and the Mover, with instructions to-
report by the 21st April, 1836, and that the number of members whose presence shall
be necessary to constitute a meeting of the Committee shall be five."

The motion was adopted,

THE PAYMENT OF WAGES BILL. s

The Honourable 8ir Frank Noyce (Mcmber for Industries and Labour):
Bir, T move:

“That the ameudments made by the Council of State in the Bill to Regulate
the payment of wages to certain clusses of persons employved in industry be taken:
into consideration.”

The amendments in the Bill {o  regulate the payment of wages
which huve been made by the Council of State relate entirely to the
proviso to one sub-clause in the Bill. That proviso is the provieo to sub-
clause 9 (2), which aroused considerable interest and, indeed. contro-
versy in this House. Terhaps T had better refresh the memory of the
House by reading the proviso in the form in which it emerged from this
Houre .

“Provided that, subject to any rulex made in this behalf by the Local Govern-
ment, if ten or more emploved persong acting in concert absent themselvea without
due notice (that is fo say without giving the notice which they are required to give
either expressly by their contracts of employment or impliedly by the terms of their
service) and without rearonable cause, wuch dednction from any auch person may
inclade »uch amount not exceeding his wages for 13 days ax may by any anch
contract or fermg be due to the employer in lien of due notice.”

The first amendment made by the Council of State was brought
forward by the Honourable Mr, Sapru who wished that for the words
“‘that is 1o say without giving the notice which theyv are required fo give
either expressly by their contracts of employment or impliedly hy the
terms of their service’’. the following words should he substituted, ‘‘that
is to say without giving the notice which 1= required under the terms of
their contracts of emplovment”. He thought that, if his amendment
were nccepted, it would place the worker in o stronger position. The
words ‘‘impliedlv by the terms of their service' seemed to him some-
what vague and a clearer definition seemed needed in the interests of
the workers. The Governmemt ngreed with him and thought that lis
amendment wae n distinet improvement. So much for the first amend-
ment. The recond one iv much more important. Tt limits the dedue-
tions which may be madc by the emplover in lieu of due notice to the
wages for eight dnvs instead of thirteen dave. Mr. Sapru appealed to
‘me to abate what he called the rigour of the proviro ns parsed by this
Houre and to reduce the period for which wages might he deducted in lieu
of notice from thirteen dayve to eight. He told me that if Government
socepted his amendment, the Bill would have a hetter response. T
oonrulted those of mv Honourahle friends in this House who have takew
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a8pecial interest in the Bill from the outset and after doing so, 1 agreed
to the reduction The third amendment made by the Council of Btate
if u very smull one moved from the Government Benches and conser

.quontial on the acceptance of Mr. Sapru's first amendin>nt. I need mot
dctain the House with that. '

T do not propose to do more than explain the scope of thd, amend-
ments whieh have been made by the Council of State. 1 do not ‘propose
hy anything 1 say to give my Honourable friend, Mr. Joshi, an appor-
tunity of entering once more into the merits of the question which was
exnmined at very great length and with very great care in this House.
I would only point out to him that these amendments have been made
in the interests of those whom he represents. That they will satisfy
thim or that Government will get any thanks or appreciation from him
is perhaps too much to expect. 1 ean only hope that they will mitigate,

to some extent. the sadness and despondener with which he saw the
Bill emerge from this House. Sir. T move, '

Mr. President (I'he Honourable Sir Abdur Rahim): Motion moved:

“That the amendments made by the Council of State in the Bill to Regulate

the Poyment of Wages to certain classes of persons employed in industry be taken
into consideration.’

-
Mr, N. M. Joshi (Nominited Non-Otheital): Mr. President, the amend-
ment made by the Couneil of Stade is no doubt an improvemeat upon
the Bill us it was passed by this House. Tor that I am prepared to
thank the Uppor Chawber, the Government of Indie and others who
have belped in this result, but, Sir, T am not prepared to admit that
this amendment hus made w great iwprovement in tha proviso which
'was added to section 9(2) of the Bill on account of the amendment pro-
posed bv my Honourable friend., Sir H. ', Mody. The first amendment
which the Council of State haus made has removed the reference to what
I may call implied contracts. The original proviso to sub-clause (2) of
clause 9 enabled an employer to impose a penalty upon his employees
if they neted in concert and if thev acted, in the opinion of the employer,
without reasonable  eanse. The omployer was the judge to decide
whether the action wax an action in concert or whether the action was
‘without any rensonable cause. Secondly, the original clause referred to
& breach of contract by the employee and the contract according to the

origin Bill, ur pnsred hy the Assembly, was to be expressly stated or
to be implied.

Mr. President (Thc Honourable Sir Abdur Rahim): The Honourable
Member can resume his speech after Lunch. The House now stands
adjourned till Half Past Two. The Chair proposes to sdjourn the House
tor the day at a Quarter to Four. as many Members want to attend the
«eremony in connection with the swearing in of the new Viceroy.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.: '
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The Assembly re-assembled after Lunch at Half Past Two of the
O_loek, Mr. President (The Honourable Sivr Abdwr Rahim) in the Chair,

Mr. N. M. Joshi: Mr. Dresident, when we adjourned for Luuch, I was
saying, that under the original proviso to sub-clause (¢) of clause 9 the
contract on account of which the c¢cmployer derives his power to impose a
penalty upon his employees cun be vither expressly stated or implied. ‘The
amendment made by the Council of State drops both ‘‘expressly stated or
implied . 1t retaing the word “contract’ ‘The Honourable Member in
charge of the Depurtment of Industrics aud Labour said that this was re-
garded as a great improvement. Mr. President, this change may be a
very slight improvement m one senxe, but 1 ennnot agreo to his state-s
ment that it makes w great improvement,

The Honourable Sir Frank Noyce: 1 think | said “a distinet improve-
ment'’. :

Mr. N. M. Joshi: Well, Sir, 1 cannot agree even to the statewent that
it is a distinet improvement. Under the clause, as amended in another
place, the contract may be implicd or it may be expressly stated,  The

words are:

““That is to say, without giving the notice which ia required under the terms
of their contracls of employment, the contract may be implied or expressly stated.'

« Even after this amendment, the only improvement which I can see, i
the amendment made by the Council of State, is that under regulations
some Locul Governments may be able, if they so desire, to inrist upon
the contract being expressly stated. That is the only change. There is
no guarantee that the Iocal Government will insist upon contracts being
written or expressly stated. They may even approve of contracts which
may be implied. I, therefore, feel, that the change ix n very slight one
and that the improvement is problematical. In any case it depends upon
the whim of the Local Government. Moreover, in the present conditions of
the working classes of this country who are ignorant and unorganized and
in the present state of unemployment, they may sign any paper which may
be a contragt without understanding what the contract is; and, secondly,
Mr, President, the proviso gives power to the emplover to deduct wages
when in his opinion there is s contract which enables him to deduet those
wages. Ho may do so wrongly, depending upon the inability of the em-
ployees to go to Court to recover money wrongly deducted. I have no
doubt in my mind, Mr. President, that only a very small proportion of tho
employees, from whom deductions may be made, will have the know-
ledge of the law, in the first place, to go to Court and, in the second place,
very few of them will have the moneyx to pay to a lawyer or to some other
person in order that he should recover the money which the employer has
wrongly deducted. From that point of view this amendment, though a
slight improvement, -cannot be regarded as a distinct improvement. The
second change made in another place is the change from thirteen to eight
in the number of days for which the employer can deduct wages by way
of & penslty upon his employees for breach of contract for service. Mr,
President, the loss of thirteen dave' waged is a great loss and when that
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loss_is reduced from thirteen to eight, there is no doubt that it is an
improvement fromn the point of view of the worker, but when 1 spoke on
this Bill and especially on this proviso when the Bill wus considered in
this House, | made it quite clear that, although the loss of thirtcen or
oight days’ wuges was u great loss to the workers, still the loss of thirteen
«dnys’ wages was not the main cause of our opposition to the proviso. We
opposed that proviso on the ground, not that the number placed in that
proviso was thirteen, but on the main ground that the employer was mnde
the judge in deeiding the cluim which he may have against his émployee.
Sir, that objectionnble featwre of the proviso still remnins, and, so long
as that proviso remains, the change of eighi from thirteen cannot romove
the cause of our opposition to that proviso.

Mr. President, the Counecil of Stute no doubt has made two small
«changes. The Houourable Mr. Sapru proposed an amendment which went
much further. He proposed that at least women and children should not
be mnade the subject of penalty by the employer by his own action with-
-out going to Court. 8ir, the Government of India were not pleased to
accept that amendinent in Apite of the fact that in Great Britain women
u.ndd children are exempt from deduction by the employer in a case of this
kind. \

The Honourable Mr. Hapru also proposed one or two other improve-
ments. He proposed that the deduction by the cmployers should not
-exceed the wages of the actual days of absence of the emplovee. T do not
know why the Government of India should not have nceepted that amend-
ment. Is it the intention of the Govermment of Indin or of the Legislature
that the employer should have power to deduct eight days wages for even®
-one day's absence, which is provided for in thig provision? If that is not
their intention, may 1 ask why the Government of India did not aceept the
amendment thut the deduction of wnges should not exceed the wnges of
the nctual duys of absence. The Government of Indin were not pleased
to nccept those amendments. However, we are no doubt grateful to the
Government of Indin and to the Legislature for the small merey which
they have shown, but this small merey cannot change our attitude towards
that proviso. The Honourable Member in charge of the Department of
Industries and Labour said that my despondency, my fear or my despuir
may be alluyed to some extent. TLetl me tell him very frunkly that neither
my despondency, nor my despair. nor mv fear is allaved to the slightest
extent. I made it quite clear, when the Bill war discussed in this House,
that-what T feared most on account of this proviso was that if the object
of this proviro was achieved. nameclv, what are known as lightning strikes
were totally prohibited or prevented under the present circumstances of
the Indian workers when they are unorgnnized, when they are ignorant and
illiterate, when it is difficult for them, extremely difficult for them to give
notice of o strike, prohibition or prevention of lightning strikes is bound
to lend to the reduction of wagea of the working classes in this country
Their only power of resistance, their only means of resistance to the
nttack on their standard of life today is what is known as lightning strike
and if you prevent lightning strikes that prevention is bound to lead to the
general reduction of wages in the countrv. T, therefore, feel, that if the
object of this proviso is served, it will lead to dirastrour consequences.
But it mav be held and T myself fear that in spite of this proviso, therc
will be lightning strikes. The working classes in this country do not knew
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law. The law only remains in law books. The Governnient have not
-educated them to understand law. Therefore, there may be lightning
strikes in spite of this proviso. But, whencver there is o ligfntniug stroke,
because of this proviso, the settlement of that strike will become extre-
-mely difficult. When an employer uses the power which is given to him
~in this proviso und deducts wages for eight duys even for one day s absence,
be sure, Mr. President, that u settlement of that strike will be extremely
difficult. There will be very few workers in this country who will tolerate
the action of the employer when he deduets eight duys wages for one day’s
absence. (Applause.) 1 have, therefore. no doubt in iy mind that if
the object of the proviso is achieved, namely, lightning strikes ure pre-
vented, there will be disuster on neeount of the reduction of wages and, if
the object is not served and if lightning strikes still take place und the
employer hus power to deduct eight days wuges for even one day’s absence,
I have absolutely no doubt that there will be another disaster in the form
-of difficulty of the settlement of the strike. 14 is on account of this
reason thut my apprehension, my fear and my despondency is not allayed
-on aceount of the amendment mde by the Council of State. But, Sir,
there is a graver reason why 1 still feel despondent on account of the
spirit of the discussion that took place in both the Legislatures. T feel,
after having gone through the discussions in this House und in the other
House, that there is lack of understanding, there is lack of sympathy for
the needs and the difficulties of the working classes in this country. The
Legislature and Government can easily realise the difficultier of the em-
ployer in instituting prosecutions against ten of his emplovees and, there-
fore, they have inserted this proviso in order to meet that difficulty. Bnt,
Sir, the Legislature und the Government of Indin could not realise the
, difficulties of unorganized and illiterate thousands of workmen (Hear, hear),
“in giving notice of a strike. 1t is this luck of understanding of the diffi-
culties of the working classes that filla me with fear, not so much the loss
that may bo caused by the proviso in this Bill. The Legislature thought that
by introducing this proviso, it was bringing about reciprocity or a posi-
tion of equality between the position of cmployees who have to go to Court
whenever the employers broke their contract of service and the employvees
wanted dnmage for the breach of contrnct of service, and the position of
an emplover who could straightaway deduet the wages from the wages due
to his emplovees. Mr. President, is there no difference between the posi-
tion of an emplover who deducts straightaway wages nnd the cmpolyee
who hus to go to Court in order to get compensation for breach of con-
tract? 8till the Government of India, this T.egislature and the other
House decided that there was not much difference between the position
of the employvees and of the emplovers. Mr. President, it is this lack of
understanding, it is this want of sympathv for the working clusses that
fills me with fear. and it is on account of that T feel that if the object of
the Honourable Member in charge of Industries and T.abour Department
was to help the establishment of industrial peace bv accepting thiz pro-
viso. he has done nothing for the establishment of that industrial peace.
‘On the other hand. by allowing thia proviso to he inserted in this Bill and
by the lack of svmpathy and by the lack of understanding for the needs
and difficulties of the working classes. the Legislature and the Government
of India have created a threat for the industrial peace of this country.
Tt is for these rensons. in apite of the fact that these amendmenta made
by the Council of State are made, my attitude towards this Bill hag not
<hanged at all. (Applause.)
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Mr. V. V. Girl (Gungam cume \vsgapatue.: Non-Mubhammadan Rural) :
Sir, I rise to ussociutc myself gencrally with the points raised by my
Honourable friend, Mr. Joshi. But I am bound to make a statement (o
behalf of the Party to which [ huve the honour to helong as well as on.
behalf of the orgunised workers in this country who claim to represent.
the workers of this country. Originally, Bir, this Bill, of which this.
amendinent has now become u purt, when it was brought forward by the
Honourable Sir Frank Noyee on the tloor of this House, was welcomed by
the workers tnd the workers’ ussociations ag u measure of improvement cn
the existing conditions of service. Holding the same view, Sir, the Con-
gress Pnrty took an sctive part in the deliberations of this Bill, both in the:
Assembly und also us members of the Select Committee. They effected
various improvements ag regards the scope of the Bill though they wanted
to have further improvements by the dissenting mmnute that they have
put forward. They were anxious that this Bill should be pushed through
a8 it emerged from the Select Committee. But, unfortunately, 8ir, an
eleventh-hour surprise was sprung on us by the introduction of an amend-
ment by 8ir Hormasji Mody which was supported by Government. No
persuasion, no appeal, no protest had any effeect on Government and they
persisted in their error. 8ir, so far as the workers’ attitude is concerned,
whether a8 regards the originul amendment or the amendment now passed
by the Council of State, which reduces the duys from 18 to 8, 1 desire
to mnke their attitude quite clear. The organised workers of this country
feel that bv the introduction of thix amendment the measure hag lost its
usefulness, and they feel that by nceepting this measure with this amend-
ment they are selling their birthright for & mess of pottage. So far as the
organised unions are concerned, 1 mean the central orgunisations like the
All-India Railwayvmen's Federation, All-indin Trade Union Congress, the
National Trade Union Federation, and other unattached unions, they are
absolutely clear in their minds that, by accepting this measure with this
amended amendment, they will be still selling away their rights and pri-
vileges for practically mothing that they are securing from this Bill. I
wish even at this late stage that it may not be too much to ask the Gov-
ernment of India, if they nre alive to their sense of responsibility, if they
are alive to the feelings of discontent on this amendment, they should
straightforward delete this amendment and give us the Bill in the original
form. Therefore, it is the opinion of the workers, 8ir, that it is not =&
payment of wages Bill, but a non-payment of wages Bill. That is their
considered view, and I, on behalf of the Congress Party, am bound to
assure the organised workers and unorganised workers of this country that
they should stand together and fight this amendment tooth and nail and
get thiz deleted tomorrow, if not todny, Sir. T desire to make it clear on:
behalf of the workers in this country and on behalf of the Congress Party
which stands for the masses of this country. Therefore, Sir, we are not at
all enthusiastic about the so-called amendment now made which has re-
duced the duys from 18 to 8. T want to state it clearly that there can he
no compromise so far as the principle of the amendment is concerned, and
we of the Congress Party stand by the principle. ‘T have nothing more to
say except to make this statement on behalt of my Party.

Prof. N. G. Ranga ((untur cum Neilore: Nén-MuhhmFmdsn Rural):
Sir. I rise to oppose this amendment and every word of it. It may be
that in the view of Sir Hormnsji Mody there is everything to be satisfied
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with in this particular amendment. They have really everything to be
satisfied with in this Government also and with the general opinion and
spirit prevailing in the Central Legislature. But certainly, Sir, the work:

Ying classes have nothing whatsoever to be satisfied with, either with regard
to the attitude of this Government or the attitude of the employers as
represented by my Honourable friend, Sir Hormasji Mody. We are told,
thanks to the intervention of the Council of State, which often only
registers the wishes of this Government . . . . |

The Honourable Bir Nripendra Sircar (Law Member): Sir, on a point
of order . . ..~

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must withdraw that.

Prof. N. G. Ranga: I withdraw that. I will say, which often is unable
to resist the will of this Government . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should not indulge in any of those remarks.

Prof. N. G, Ranga: It may be, Sir, that the Council of State has given
us this small mercy of reducing it from 18 days to eight days; but yet
there is that fundamental threat to the elementary right of the worker
to go on strike if he is dissatisfied with the conditions of working under
which he is obliged to labour for his own living. S8ir, we are told that this
amendment really does not interfere with the legitimate right of organised
labour to go on strike, that it is intended only to prevent them from going
on lightning strikes and thus hurting not only the employers but alsc
themselves. We are fold, again and again by the Anglo-Indian press as
well as the capitalists and industrialists of this country, that lightning
strikes are o thing which ought to be opposed by everybody interested not
only in the mill-owners but also in the workers. I do not know whether
a lightning strike is such a dreadful thing, such a useless thing and such
a silly thing that it ought to be discouraged by every one. A lightni
strike is one of the incidents of industrial life of our working classes, an
most of our workers happen to be, as has been said by my Honourable
friend, Mr, Joshi, ignorant people, ignorant of their rights and ignorant
of the laws of the land. And there arc circumstances when workers are
bound and are often provoked into lightning strikes by the bad behaviour
of their foremen and of their employers and by accidental trouble that
may arise in their workshops and in their factories, And such lightning
strikes really ought to be welcomed for the simple reason that thereby
alone the employers can be mude to realise their responsibility to their
workers, can be inade to realise the cause of the trouble and discontent of
the workers, and thus relieve the troubles of the workers. But the inter-
ostea parties in this country and the organised interests of employers in
this country simply look horrified at the suggestion that lightning strikes,
after all, may be justifisble, and,’therefore, ought not to be discouraged,
as is intended by this particular clause. Even supposing that lightning
atrikes ought not to take place at all,—and T do not admit that position,—
even then does this clause go only to prevent these lightning strikes from
taking place? As T made clear on an earlier occasion, it is my sincere
opinion that this clause goes to prevent legitimate organised strikes also
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from taking pluce and that is why I consider that this smendment goes
to the very root of the problemn and strikes at the very elementary right
of the worker to go on strike in order to improve his conditions, in order
to prevent any infringement of his rights and in order to prevent any
worsening of his own. conditions.

Sir, no other amendment proposed to any particular Bill in this House
gp n D8s created so much furore and so much discoptent in the
"7 country as this particular smendinent. All over the country,
in every town, not once, but many times, industrial workers have gathered
together in their Unions, in their conferences aund in their mass meetings,
and declared themselves absolutely opposed to this wmendment. And not
only have they declared themselves opposed to this particular amendn:ent,
but they have sven gone to the extent of expressing their discontent with
the behaviour of even a party like oure which has been standing for labour
and its rights, because some of us have had to remain neutral on some
oocasions when certain clauses of this particular Bill came up  for voting
If such is the feeling prevulent in the circles of industrial workers of this
country, then, what must be their feeling towards the general tenor of the
T.egislatures and towards the general attitude of this Government and of
the employers? It may be that this Government is powerful today, it
1may be that the employvers are very powerful today, but they cannot re-
main ever silent with discontent prevailing among the working classes
and it does not bode well either to the Government or to the employers
that they should take law into their own hands and begin to create industrial
unrest and discontent amongst the workers and thus incite people to
more and more trouble. We are told that Congressmen are interested in
creating revolution. It is not the Congressmen. T wish Congressmen
really go about more seriously than they do today in order to create revo-
lution, but thanks to Government and thanks to employers, this clause is
such that it will remind the workers again and agsin, day after day, that
they should not rest content with the present conditions of employment
that are prevalent in this country, but should combine themselves not
merely to get rid of a small nmendment like this, but to get rid of the
power with which this Government or the employers continue to inflict
upon them such unpopular, unjust and inhuman anendments. Sir, with
these remarks, I wish to oppose this amendment, and I wish to state that
the working classes in this country reserve to themselves the right of
utilizing every possible weapon in their hands to get rid of this mnend-
wment and also to prevent the effectual usage of this amendment.

Mr. 8. Batyamurti (Madras City: Non-Muhammadan TUrban): Sir,

when honest men quarrel, thieves come by their own.

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
1 suspected that would come,

Mr. 8. Satyamurti: Government are honest about this Bill, the House
is honest about this Bill. The happiest man in the House today is mv
friend sitting over there. (Laughter.) When Government hmnght' forward
this Bill, this amendment was not there, it was not in their mind, and.
T am sure, Sir, that the Industries Member. with his usual generosity, will
udmit, what he has already admitted, that the Congress Party and myself

-
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and all others very willingly co-operated with him at various stages of this
Bill in the House and the Select Committee. But along comes this
mischievous gentleman, and there is this amendment. We had-~ long

¥ sittings of the Select Committee in Simla, we went into the Bill carefully,
and he fought every inch. Then, he goes to Bombay and he tries to per-
guade the Bombay Government to accept the amendment. Their industrial
ndviser refuses to accept the amendment, he lies low. Some monthy lapse,
he goes to Bombay, pulls the wires, the Bombay Government changes
its mind, and says it will support the amendment, he comes to Delhi,
and quietly puts this amendment through. Now, 8ir, I am sure that the
Government cannot be very happy over it. They have brought forward
this Bill in order to achieve three verv good purposes:

Jirst, to prescribe u time limit before which wages ought to be
puid—a very good thing;

secondly. nol to permit unauthoiised deductions or fines, and to
make emplovers pay the labourer his wage, except under the
very strict conditions defined in this Bill; and

thirdly, to provide machinery which will enable the poor labourer
to get his wages, without compelling him to go to the costly
and dilatory machinery of ordinary law Courts.

All these are good objects. Now, my Honourahle friend, the Industries
Member, wants the thanks and the approval of labour and of the country
generally in this matter. T ark him to tell my friend, ‘‘Get thee behind
me'’. I do not think, even now, it is too late for Government to take
courage in both hands, and advise the Governor General that this proviso
ought not to bcecome part of this Bill, and to return this Bill to this
House for further consideration. 1f Government feel that there is an un-
snswerable case for the proviso, I suggest to them to bring in an amending
Bill to the Trade Disputes Act. T.et them put it there, let us get the
opinion of all labour in this country, and let us discuss it and decide it
on its merits. But, speaking on thig particular amendment, T want an
answer from my Honourable friend to the question raised by Mr. Joshi
as to whether, if a labourer feels that his wages have been irregularly or
unlawfully withheld from him under this proviso. he is hound to go to a
Court of law, or whether the machinery under clause 15 is available to
him. I believe the latter is correct, but I do nat know, and I should
like the matter to be made clear hy my Honourable friend.

Then, 8ir, T should like the Government to say even now ‘‘Is there an
imperious need for this proviso?’' Are they satisfied that, as a price for
giving labour its just dues, namely, regular payment of wages, prohibition
of unauthoriged deductions, and provision of special machinery, they should
put in this proviso against what are called lightning strikes. Secondly, the
proviso says ‘‘subject to any rules made in this behalf by the Local Gov-
ernment’’. What is the kind of rules they are going to make? Are the
Government of Tndia going to give them any kind of general directions?
Thirdly, I should like to know what the meaning of the phrase “‘acting
in concert” is going to be. ‘‘Acting in concert” is a psychological
phenomenon, (Interruption from Sir H. P. Mody.) As my friend scts in
cencert with the powers that be, we all act to order; but we act according
to our conscience. But, suppose ten people emploved in a factorv find an
unfortunate woman assaulted by a mistry or the employer, and that ali
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of them simultaneously feel angry and walk out, is that ‘‘acting in con-
cert’’? T should like to know. If that is so, of course it seems to me that
it is a dangerous provision. There are lightning strikes and lightning
strikes. Suppose something happens which affects the self-respect of the
employees, and they feel that they can vindicate it only by going out
immediately, are they to be punished in this manner?

Then, what does the phrase ‘‘without reasonable cause'’ mean? Will
the ‘machinery provided in clause 15 of the Bill apply, and will'it be open
to the labourers to prove that conditions were so bad that they had no
alternative but to act in concert and go out on strike? And the third point
I want to make is this: this proviso is wholly inconsistent with clause
9(2). Burely, the punishment ought to have some relation to the offence.
Bub-clause (2) provides in cases of absence that the deduction shall not
be more than the wage due for the period of absence. T do not see why,
if people absent themselves for half an hour or even five minutes, the
emplover should have the right to deduct eight days’ wages. It seems
to me that this is & proviso which is likely, on the whole, to do more harm
than good; and as my Honourable friends who preceded me—Prof. Ranga
and Mr. Giri—have stated, we, who belong to the Congress Party, feel
tbat, while this Bill ix & good Bill and deserves support of this House, this
proviso mars it so badly that, if the option were today between the Bill
with the amendment or no Bill at all, T think the Congress Party wiil be
acting in consonance with the expressed desircs of organised labour in
this country and with the progress of lahour in the long run in saing,
‘No Bill rather than the Bill with this amendment " . . . | .

Sir H. P. Mody: That is the best thing vou have said so far.

Mr, 8, Batyamurti: T now see why my Honourable friend speaks, as
if he is the author of the Bill. Fven the Honourable Member is somewhat
hesitant, but, Bir Homi knows he has walked away with it, and, there-
fore, he says, ‘Do not have the Bill"”’. Tuckily for him, the Government
have fallen into his trap: he holds them to their bargain; but T do appea!
to the Honourable Member to ignore Sir Mody’s blandishments, and tn
meet this point of organised labour being in opposition to this Bill with
this proviso. My Honourable friend is the Member for Industries and
Labour, and not Sir Homi Mody; and. therefore, he has got to satisfy the
ohjections of organised labour. The last point T wish to make is this:
supposing this proviso is withdrawn at some suitable stage, and the Bill
hecomes an Act without the proviso, will not the objects of the Governinent
be thoroughly satisfied? Are they so clear in their minds . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Bill is not
before the House now: only the amendments.

Mr 8. Batyamurti: T am talking of a later stage, when the Bill. as
pnssed by the House, will go to the Governor General—I am asking the
(Government to consider whether, at that stage, they cannot reconsider
the whole position and try to effectuate their main object of alleviating the
conditions of labour. For ourselves—I spesk on behalf of the entire Con-
gross Party—we can have no part or lot with this proviso.

8ir H. P. Mody: Bir, just one word. T want merely to offer my very
deep sympathy to my Honourable friend, 8ir Frank Noyce, in the plight
in which he finds himself. This Bill is the result of a mesalliance between
the Government and Labour. My Honourable,ﬂﬁend. Mr. Batyamurti,
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suggests, that I was perhaps part author of it. As a respectable member
of society, I disclaim all responsibility for the offspring. This misbegotten
child has got nothing to do with me. It has everything to do with the
alliance between Government and labour; and, if labour repudiates it,
then the only suggestion I can make to my Honourable friend, Sir Frank
Noyee, is to send it to a foundling home.

The Honourable 8ir Frank Noyce: Sir, it is perfectly clear that in this
case virtue will have to be its own reward, and I must be content to leave
it at that. I propose to deal very briefly with one or two points which
liave been raised in this discussion. As regards the first point raised by
my Honourable friend, Mr. Joshi, he has argued that the improvement
which I have suggested has been effected in the Bill by the acceptance of
the Honourable Mr. Sapru’s first amendment, is no improvement at all. 1 !
think T can give him some small reassurance on that point by explaining
in what the improvement consists. It consigts in the fact that it will
now be possible for Local Governments to insist on contracts being in
writing. Formerly, this was not possible as the clause recognised implied
terms, T muay assure him if it is any comfort to him, that we do intend
to ask Local Governments to prescribe that the terms should be in writing,
T trust that this explanation will convince him that there was more in my
contention that this is a distinct improvement than he was prapared to
admit.

I now come to the much more importunt point which has been raised in
this discussion—that of the ground covered by the whole proviso. 1 do
. not propose to follow my Honourable friends opposite in arguing the case
over again. My Honourable friend, Mr. Clow—I do not know whether 1
awn correct in so describing him as he is no longer 8 Member of this TTouse
—and myself in this House, and Mr. Clow in the other House endeavoured
to prove that the opposition to the proviso war based alinost entirely on
a misunderstanding. We endeavoured to make it clear that the clause had
been described wrongly as a clause penalising a lightning strike or as a
clause imposing u penslty; and that in describing it in that manner its
whole effect had been misunderstood. The proviso does not impose w
penalty. It merely restricts the penalty which at present can be imposed,
and it will not leave the workman in any worse position than he is in at
the present moment: it will leave him in a better position than that he
at present holds. With the help of my Honourable friend, Sir Hormasji
Mody, we spent a day in this House endeavouring to establish that casc.
It is perfectly clear, however, from what has been said in the course of
this afternoon, that we were beating the air when we did so, and I do
not propose, therefore, to go over the ground again. All T would say is
that the Government do not resile from their position in this matter; and
T would in conclusion ask my Honourable friend, Professor Ranga, who,
T gather, is opposing the second amendment, if his opposition is successful,
whether the people whom he claims to represent will feel exactly happy
if they losc 18 days wages instead of eight. T earnestly trust that they
will hold him and not me responsible for the extra five days’ loss.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

““That the amendments made by the Council of Btate in the Bill to regulate
the payment of wages to certain classes of persons employed in industry be taken
into considerstion.”

The motion was adopted.
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Mr, President (The Honourable Sir Abdur Rshim): The Chair will now
put the three parts of the amnedment separately:

The question is:

“Thnt‘ in the proviso to sub-clauee (#) of clause @, for the words in brackets the
following worde be substituted, namely :

‘that is to say, without giving the notice which is required under the terms of
their contracts of employment'.” A
A

The motion wus adopted. K

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in the proviko to sub-clause (2) of clanse 9, for the figures ‘13' the word
‘eight’ be substituted.”

The motion was adopted.

Mr, President (The Ionourable SBir Abdur Rahim): The question is:

“That in the proviso 1o subi-clause () of elause 9, the words ‘contract or' be
omitted.”

The motion was adopted.

s

THE INDIAN TARIFF (SECOND AMENDMENT) BILL.

Mr. President (Thc [Honowruble Sir Abdur Rahim): The House will now
resume consideration of the following motion moved by the Honourable
Sir Mubhammad Zafrullnh Khan on the 14th April, 1986:

‘““That the Bill further to amend the Indian Turifi Act, 1934, for certain
(Second Amendment) he taken into consideration.'’

purposes
Mr. Mathuradag Vissanji ([ndian Merchants® Clionber  and  Burenu:
Iudian Commerce): Mr. President. [ only want to refer to one part of the

Bill, and that is mainly flonr. The significance of this Bill relates to a
roduction of the duty . . . .

Mr. President (The Honourabde Sir Abdur Rahim): Has the Honour-
able Member got uny ‘wnmendment ?

Mr. Mathuradas Vissanji: No, Sir.

Mr. President (The Tlonourwble Sir Abdur Rahim): Thére are some

amendments T understand. T think the Honourable Member had better
wait.

Prof. N. G. Ranga ‘Guntur cun' Nellore: Non-Muhammadan Rursl): 1

wixh to move my amendment, Sir,

‘M. President (The Honourable Sir Abdur Rahim): We are still on the
general consideration of the Bill. .’
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Mr. Mathuradas Vissanji: As I was saying, Sir, I am going to westrict
myself to one aspect of the Bill, and that relates to flour. The condition
of the flour mill industry in this country has not been properly realised &y
the House a8 it ought to have been realised, and, therefore, 1 want to
draw attention to one important fact, and it is this. After 1927 the normal
conditions of the industry were disturbed. DPrior to that the export trade
of thet industry was ranging between 55,000 tons and about 80,000 tons
every year. Since then, it has come down gradually and steadily to the
present pesition of about 11,000 tons. That is a very serious drop, and
that is due to various reasons. The main reason is the depreciation of the
currency in Australia by about 25 per cent. which enabled the Australiun
competitor to take away the oversea murkets from the hands of our mills,
and this industry was left only to the internal trade. Added to that, we
also changed our exchange policy, and from 1s. 4d. to Is. 6d. we thus
brought about a further depreciation of 12§ per cent. That was pracsically
the last straw on the camel’s buck. Well, Sir, the flour industry at that
time applied to the Govermment to do something in the matter, and
placed before them the bare fucts. After a great deal of persuasion, we
were able to secure some relief in the form of drawback on all the ship-
ments to foreign ports of the flour made from the imported Australian
wheat, and we were thus nble to retuin nominally some of our lost trade
ns Australian wheat was much cheaper at times than the wheat available
in this country. That helped the industralist to a certain extent, but it
was really too late, beenuse the industry had lost a great deal of ground
already, and it was very difficult to get back the lost markets, but we
Jope that by maintaining almost & small touch we will be able to regain
major portion of the lost ground in the overseas market even at some distant
future. But at present there is one thing that is appearing on the horizon,
and if that develops, 1 am afraid, Sir, probably the industry will suffer a
great deal in the matter of even inward trade. B8ir, the Rangoon market
is one of the best markets. That is being supplied with Australian flour
regularly for the past few months, even with the present duty or you may
call the last duty of Rs. 1-8-0 per ewt. that was there; if this kind of
thing can go on, what would be the position if you actually reduce the
duty as it is proposed in the Bill? T would not be surpriged if much larger
imports of Australian wheat will find their way into that market and even
in chief Indian port markets with the result that the industry will he prae-
tically wiped off in the ports.

Furthermore, Sir, we have to remember that Japan has entered into
trade agreement with Australia whereby she is going to get wheat from
Australia, and when we know the condition of the Japanese manufacturers
and the facilities afforded to the trade by the Japanese (Government, what
will be the fate of this industry when they begin to compete in this market ?
With that grave apprehension in my mind, T appeal to the Honourable the
Commerce Member that if at any time my fears happen to materialize he
would be good enough to take the executive action which ir implied in
this Protective Duty Act without loss of time.

Mr. H. M. Abdullah (West Central Punjab: Muhammadan): Sir, T rise
to support the motion before the House. Honourable Members will re-
oollect that during the ecourse of my speech on the Becond Reading of the
.Indian Finance Bill, I urged on the Government the necessity for extepd-
ing the operation of the import duty,on wheat for one year more. Bince
then the Punjab Legislative Council have also passed a Regolution support-

»
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ing my demand, and 1 understand that the PIEIij Government too have
wery strongly recommended to the Government of India for the imposition
of this protective duty for another year. It is a matter of satisfaction
that the Government of India have, after all, realised the need for keeping
the duty for another year. I am however sorry to say that the Govern-
ment of India instead of increasing the rate of duty have still further
reduced it from Rs. 1-8-0 to Rupee one per cwt. although, both the Punjab
Legislative Council and the Punjab Government have recommended that
the rate of duty should be Rs. 2 per ewt. 8ir, 1 consider that the pro-
posed rate is quite inadequate to meet the situation. Wheat is one of the
principal crops grown by the Punjab Zamindars. If the Government, as they
profess, are really interested in the welfare and prosperity of the Zamin-
dars, there is no better method of helping them than by devising means
to rgise their purchasing power which can only be done by raising the
level of prices of agricultural product like wheat. The price of wheat can
only be enbanced if an effective protective duty is imposed on the importa-
tion of foreign wheat into India. The House will also remember that
during my speech on the Finance Bill I proved by statistics and figures that
the reduction in the rate of duty from Rs. 2 to Rs. 1-8-0 had been followed
by an increase in the importation of foreign wheat at the Indian ports.
This further decresse in the rate of duty is sure to help the importation
in atill larger quantities of foreign wheat into India. In the circumstances,
it is doubtful if the proposed rate of duty will be of real help to the
Northern Indian Zamindars. I, being a representative of the wheat grow-
ing districts of the Punjab, would most earnestly request the Government
to increase the rate to at leust Rs. 1-8-0 if not to Rs. 2 per ewt. Other-
wise, I support the Bill.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 8ir, two years ago, I asked Sir George Schuster, the then
Finance Member, whether he, had done anything for agriculturiets, and
be replied: ‘“The Wheat Act of 1931". I asked him again if he had
done anything else and he replied: ‘“The Wheat Aect of 1932"’, und tken
1 asked him further if he did anything mor2, and he suid: ““The Wheat
Act of 1983"', That was a question that was put in 1933 ond those were
his replies. 1 immediately retorted and said that a teacher nsked a boy
whether he knew any indoor games. The boy replied: ‘‘Yes. I can do
this thing’' (Motion of hand). Again he asked the boy: ‘Do you know
anything else?’’ and the boy replied: ‘I can do this thing as well’’ (The
same motion of hand in reverse order). :

The Honourable the Commerce Member in his opening speech argued
#8 follows: He took down the present price «f wieat at Lyallpur, he
odded to it the freight to Calcutta, then he took the world parity by
taking the price of Austrulian wheat in London, nnd then he said, tak-
ing the price of Lyallpur wheat in Calcutta and the price of Australisn
wheat in London, we require so much difference in order to equalize,
and he calculated that it was really one rupee per ecwt. and it should be
sufficient. He did not stop there, but he eatisfied himself that there was
no chance of further lowerfhg the price by dumping bceaure the world
stock has now gone down. The world stock reached a fivure of €24
ofilion bushels and now it is reduced to 220 million bushels, and in view
of the fact that the world stock has=gone down there is no chance of any
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further dispgrity betweaep the price level of Lyallpur wheat in L'alcutta
und the world price. But there is one pont which he ignored alto-
gether, and I put this question immediately atter he delivered his spepch.
My first question was, are the prices of Lyallpur wheat at present,
economic prices, or are they not economic prices? I huve no heritation
in saying that the prices of wheat nt [Lyallpur are not economic prices

at present.

The Honourable Sir Muhammad Zafrullah Ehan (Member for Com-
merce and Railways): What is, according to the IHonourable Member, the
economie price of, sny, u ewt. of wheat ?

Dr. Ziauddin Ahmad: 1 will come to that. 1 think this question
ought to be enquired into by some Committee of the noture of a Tariff
Board, We have got a Tariff Board to copsider the fair sclling, prices
of various manufactured articles. Why not have, a similar Turiff Bosrd
to calculate the fair selling price of wheat at Liyallpur, snd that ought
to be the basis of the price level of Lyallpur wheat. The fallacy under-
lying the argument of the Honourable the Commerce Member is this,
that instead of taking the fair selling price of wheat at Lyallpur he took
the prices which ure now uneconowmic and which prevail today. My Hon.
ourable friend has asked what are the economic prices? 1T take the price
index, that is the only thing I ean go upon in the absence of any autho-
ritative report of u Tariff Board. I consider the economic price to be the
price which was prevalent before the War in 1914, 1f the price index of
wheat is 100 in 1014, that is, if you pay Rs. 100 in order to get a given
guantity of wheat, it comes to Rs. 180 in 1922, and {cday it is only 75.
That is, the price level at present is about threc-fourths of what it was
hefore the War., Thercfore, in the absence of any authoritative inform-
ation, I should say that the prices of wheat fhould be raised by one.
third in order that they may come to the parity of 1914.

The Honourable Sir Muhammad Zafrullah Khan: Paise them how ?

Mr. 8. Satyamurtl (Madrae City: Non-Muhammadan Urban): Ask the
Finance Mamber!

Dr. Ziauddin Ahmad: Have not the Government tuken steps to raise
the price of manufactured articles by putting ull kinds of duty? Have
they not taken any effective steps to stabilise the, exchange rutio? = If
vou can stabilise the exchange, if you can stabilise and raise
the prices of manufactured articles, why canpot you raise the
prices of agricultural products and stabilise them. This is the
need of India. If the Honourable Member appoints a Commit-
tee, I think various methods may be suggested by 1runs of which the
price level of agricultural products may be rnised. Wheat is an article
which we are not exporting outside; it is only an article of internal con-
sumption, and 8o it is not necessary for us to compare it with the world
parity. We can fix it at a price below which it skould nct le sold. We
know very well that & rupee can be sold in' sterling only within very nar-
tow limits, this is prescribed by law. And is it not possible that we can
prescribe certain limits within which only whest thnuld be scld, heeguse
this is not an article of export, bat an agticle of internal ¢ansumption.

Mr. 8. Sstyamurti: Prohibit all imports.
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_Dr. ihltddin Ahmad: That is not sufficient ™ I'iud out %hn‘l. is the
fair gelling price of wheat at Lysllpur, take that as the basis, and from
that basis make & calculation. But any calculation bascd on the present
value of wheat at Lyallpur is bound to lead us to erroneous ccuclusions.
Anothar point which I want to emphasise is that India at present is suffer-
ing from great maladjustments, on account of the difference in the price
levels of agricultural products and manufactured articles. For a very
long time, in the days of prosperity, the prices of agricultural products
were always higher than the prices of manufactured articles, and that
is the reason why India had prosperous days. This ratio continued till
1981, when the price levals began to equalise with each other, and from
1931 onwards, we find that the price level of agricultural produects is
going down and down and the price level «f manufnctured articles is
not going down to the same extent. Therefore, it is very desirable that
Government should devise steps to remove this maladjustment without
which to my mind it is impossible for India to get back ‘o its nutural
prosperity, and we should find out some methods tec do it. It is rather
unfortunate that on the same day my Honourable friend, the Commerce
Member, has produced two Bills. The effect of one is to lower the price
level of the agricultural products, and the 2ffect of the other is to raise
the price level of manufactured articles, and the mnladjustment which
1 have just described will now become more neute if we pass both these
Bills as they stand before us today. I quite agree that the difference
will only be effected by a few points, but even a few points are rather
important. I think it is not correct, it is unfair to tLie country to take
steps by which the price level of agricultural produets “nuy be lowered
or to take any steps by which the price level of manufactured srticles
may be raised. We should now concentrate our mind on raising the
prices of agricultural products and lowering the prices of m:ufactured
articles. Aby stcp in the opposite direction will not iead to the pros-
perity of the coumtry. but will make conditions more troublesome, and
these maladjustments will become more acute in future. This Bill is
like a Bur ka Laddu. If we throw it away, it means there will be no
duty at all; if we support it, it means we acree to the duty of cne
rupee instead of Rs. 1-8-0, which we do not do With 1hese remnarks 1
take my saat.

Sardar Mangal Bingh (East Punjab: Sikh): 1 whole-heartedly associ-
ate myself with the remarks just made by my Honourable friend, Dr.
Ziauddin Ahmad. I do strongly protest against this conetant lowering
of the duty on wheat. The province from which I come is very clcrely
interested in this matter. Only a few days ngo, the Punjab Legislative
Council unanimously adopted a Resolution urging upon the Government
of Tndia to raise the import duty on wheat. But, instend of raising the
iroport duty, the Government of India have thought fit to reduce it
from Rs. 1.8-0 to one rupee. I am particularly sorry that this achieve-
ment is being effected by the Honourable the Commerce Mrember who,
it he had been in the Punjab Council, would himself have supported the
Resolution of the Punjab Council and would himself have strongly urged
upon the Government of India to raise the wheat duty. I stend cor-
rocted but, I remember, in 1081, he himeelf made a very strong speech
in the Punjdb Council advocating the import duty cn wheat. T would
like to ask a straight question—gwhy - this duty being lowered? Who
har demanded it? In whose interest it iz being lowered? These are

-
.
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some of the peftinent questions to which the public would like to have

an answer. Last year the duty was lowered by cight sunas. This year
“"the duty has been further lowered. I want o ask the Government of,

India' whether they have given up the principle of protecting wheat.

An Honourable Member: They have.

Sardar Mangal Singh: If they have, the public would like to kmow
definitely the policy of the Government of India. 8o far as I know the
policy of the Government of India still is to protect Indian wheat, to
keep the Indian market for the Indian wheat but this cunstant lowering
of duty is merionsly affecting the price of wheat. Last year we have
imported 7,000 tons of wheat. Why should we import it?

The Honourable Sir Muhammad Zafrullah Khan: I explained it ‘was
for milling purposes. It was milled into flour and flour wus re-exported
as there is a drawback on the export of flour. This seven thousand tons
was not for consumption in the country.

Sardar Mangal Singh: Wus it done in she interests of the flour mill
industry ?

The Honourable Sir Muhammad Zafrullah Khan: No.

+ Sardar Mangal 8ingh: When the Government of India do not want
wheat from outside, why is this duty being lowered? That is the ques-
tion I want to ask. If you want io stop foreign wheat from coming
into this country, then stop it effectively.

¥
The Honourable Sir Muhammad Zafrullah Khan: We have déne so.
A

Sardar Mangal S8ingh: Then in whose interest is this lowering of
duty? I seriously suspect that there are some interests working behind
this. This very news, this vacillating attitude of. the Government of
India seriously affects the price of wheat. When the duty is lowered,
the story goes round that so many ships have started from Australia
and now the price will automatically go down. Every year, just when
the harvest is ready, the Government come forward to lower thir duty.
T strongly protest sgainst it. This would be very injurious to the in-
terests of the wheat growers and this duty is lowered on the dgy of the
arrival of the new Viceroy who is said to be very sympathetic fo wheat
growers. 1 will give you an instance to show how this news has
affected wheat prices in our markets. This is the report from Hapur
deted the 11th April:

“Anxiety in now centered mostly in the proposed reduction in the wheat import

duty to Re. 1 per cwt. and there has been a stir in the markels ever since it was
announced, for it is feared that once it is reduced there would again be s rush of

foreign wheat like the pre-war years."” .
Thus it is that the price of wheat. . . .

Mr, President (The Honoursable Abdur Rohim): The Hcnourabls
‘Member can resume his speech on t ner, day.



SBATEMENT OF BUSINESS.  »

The Honourable 8ir Nripendra Sircar (Leuder of the House): The list~
of business for Monday and the following days will be circulated this
evening, 1t is a finul list except that it includes no motion with refer-
ence to the Tariff Bill which has been referred to a Seleet Cummittee
today. In the event of the Report of the Select Committee being such
a8 to adiut of Government proceeding with the Bill this Sessiqn, a sup-
plementary list including & motion with reference to this Rill will
be issued ufter the Report of the Beleet Committee has been
presented. Honouruble Members will observe from the list of business
that we do not propose to proceed during the current Session with any
of the three Bills to umend the Code of Civil Yrocedure or with the
Arbitration (Protocol and Convention) Bill, the Indiun Railways (Amend-
ment) Bill or the Indian Tea Cess (Amendment) Eill.

The Assembly then adjourned till Eleven of the Clock un Monday,
the 20th April, 19886,

(4226 )
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